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THE DEPUTY CHAIRMAN:
Shri Sukomal Sen.
SHRI NIRMAL CHATTERJEE

(West Bengal): He hag gone 1o

the hospital.
THE DEFUTY CHAIRMAN: Why?

THE NIRMAL CHATTERJEE: He
was slightly sick this morning,

THE DEPUTY CHAIRMAN: Now.
Shri Madhavrao Scindia to make a
statement.

STATEMENT BY MINISTER

Freight rate for salt for Human
consumption

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA):
Madm, Members may recall the gene-
tal discussion on Railway Budget
which took place in March 1985 and
the reply thereto on 91st March, 1985.
The revised fare and freight rates have
accordingly taken effct from 15-4-85.
However, some of the Hon'ble 1\_/Ie.m-
bers had made mention about giving
some relief in the matter of freight
rates for salt for human consumption.
We have been giving considerable

thonght to this matter, In deference
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to the wishes of the Hon’ble Members
and on groundg of sentiment, it has
been decided to exempt salt tor
human consumption from the levy of
the 10 per cent supplementary charge
on consignments moving over 500
Kms. I, therefore, announce that the
10 per cent supplementary charge
imposed on goods traffic with effect
from 15-4-1985 will not be leviable
on salt for human consumption with
effect from 1-6-1985.

THE FINANCE BIiLL,; 1985—contd.

THE DEPUTY CHAIRMAN: Fur-
ther discussion on the Finance Bill—
Shri Nirmal Chatterjee. You have got
26 minutes. I do not want to disturb

you. You try to frame your speech
within that time limit.

SHRI NIRMAL CHATTERJEE
(West Bengal)) Thank you, Madam,
for your consideration, I may mention
incidentally that I had an agreement
with the previous Deputy Chairman
that as soon as he rang the bell T
would stop and so long as I continued
to speak he would not ring the bell.

THE DEPUTY CHAIRMAN: That
agreement has to be renewed again.

SHRI NIRMAIL  CHATTERJEE:
Madam, I was referring to the dwind-
ling importance of the Finance Bill.
Iy fact, Madam, as has been men-
tioned at page 48 of Part ‘B’ of the
Finance Minister’s speech, the net
reduction in  deficit of the TUnion
Budget would be only to the extent
of Rs. 311 crores and another Rs. 132
crores of course would be added to
the States during 1985-86. I am not
talking of the deficit. The reduction
on the basis of the efforts of the
Tinance Bill would be to the extent
of this amount only. That indicates
the dwindling significance in teems
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of mobilisation of resources via the
Finance.....

SHRI N. K. P. SALVE (Maha-
rashira): Whieh Pparagraph are you
reading?

SHRI NIRMAL CHATTERJEE:
This is a very simple point. I do not
think it requires that much of ques-
tioning. I am merely referring.

SHRI N. K. P. SALVE. If the hon.
Member does not want us to under-
stand what he is speaking, I will si’
down and evervone ig not as brilliant
as Members of the Mapxist Party.
Lessor mortals also have a place in
the world.

SHRI NIRMAL CHATTERJEE:
am speaking from page 48, Part ‘B’
para 158 of the Finance Minister’s
speech. I will try to explain the pont
to the best of my ability,

Now, Madam, it does not mean that
the total expenditure of the Govern-
ment is not expanding, In  fact,
Madam, it is expanding so much that
it prompted, in response to a point in
my sPeech, the ex-Finance Minister,
our esteemed colleague from Gujarat,
to state, When I was comparing the
size of our Budget with the Budget
of the General Motors of the United
States, it prompted him to stand up
and state, that all that as true in
the days of Shanamugham Chetty and
since *hen our Budget size has grown
enormously.

Now, Madam, the ypredecessor
Finance Minister was a knowledgeable
person and his contacts with the IMF
and the World Bank and with inter-
national monetary market, partly via
Swaraj Pal, certainly enabled him to
arrive at the truth, but only by a half.
I have got the figures now. The figures
for the Genera] Motors are 75 billion.
He merely forgot that General Motors
have expanded also in the mean time.
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Now, I am not referring to this only
in order to vindicate my position, The”
point of it is that it is a dwindling
segment in the total budget and it is
a dwindling segment in this sense that.
the total imports which are involun-
tary in nature and not voluntary, ie.,
they are not via market loans or via
provident funds, etc. The total
imports in terms of deficit one does
not know, It is not the convention of
the House that when the Finance

Minister revises some figures in the
Finance Bill or announces a few more
concessions he does not simultaneous-
Iy announce what would be the conse-
quences on the net deficit. However,
while Rs. 311 crgres have been mobi-

lised via the Finance Bill. some 3300

crores, according to the old estimate,
are being imposed in terms of deficit
financing. And then there is the
other instrument for mobilisation of
resources in terms of raisinng of the

administrative prices. This dwindling
Finance Bill naturally will have a

reduced impact on the rise in prices.

T do not want to go into the details;
those have been debated upon in the
course of other Bills. But what sur-
prised me was the reference to the
seasonal factdr. 'We know, that our
country is a land of seasons. Orly
very recently, in the immediate past,
we had one kind of season for the
Tok Sabha elections and another kind
in the Legislative Assembly elections.
But that apart, which is the year,
Madam, when seasonal upswing did
not occupy more than 10 months of a
We usually talk of a seasonal
decline, if it takes place, or a seasonal
non-rise. It is a surprising argument,
to my mind. It is a surprising logic
that what happens in the course of
most part of the year is considered to
be due to the influence of the season.
We are much too season-bound and
the task of planning, I would like to
assume, would be to act in a coniray
seasonal manner.....
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THE DEPUTY CHAIRMAN:
seasoned ag well.

And

SHRI NIRMAL CHATTERJEE: But
ouce again, gll these are besides my
discussion gn the Finance Bill proper.

I will now enter into the Finance
E‘l} proper. The Finance Bill has io
be assessed op three grounds. Oane is
in terms of resource mobilisation, as
the Finance Minister has indicated 1n
his Budgel speech, in terms pof its
allocating functions, in a dwindling
manner though, and in terms of equity
whose  sole content is increasing
hurdles imposed on the people of the
country. Now, firstly, I take up the
estate duty which is an associated Bill
which we hgve passed already.

In the abolition of the estate duty,
the Finance Minister has referred to
the Economic  Administratio, Com-
mission Report. 1 do not know who
advised him to do so. 1 am thankful
to him that in order to help some of
his colleagueg in the Cabinet, he has
not given a retorspective effect to this
abolition. But what was the recom-
mendation of the Economic Adminis-
tration Reforms Committee and what
was the argument of the Fingnce
Minister? The Finance Minister said
that the collection is small; it is only
of the level of Rs. 20 crores; the cost
relatively—and I underline the word
‘relatively’—is high. He did not say,
there is no net accretion. But even
then, here is Shri L. K. Jha, speaking,
page 132-—conclusion. This is for Mr.
Salve. “On the face of it, it might
appear.....After he has discussed the
pros and cons of not only the estate
duty, but also the inheritance tax, he
said:

“On the face of it, it might appear
that the already meagre revenues
from the estate duty would decline
to still lowep levels making it
poir tlets to keep the duty on the
stat 4 book.”
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Then, he says:

“We are, however, of the contrary
view,”

This was the recommendation of the
EARC. Notwithstanding what Mr. Jha
says, being wise after the event, gfter
the Finance Bijll has been presented,
Now...

SHRI N. K. P. SALVE: Do you
accept the recommendations made by
the Jha Committee in toto as some-
thing which should be implemented?

THE MINISTER OF FINANCE AND
COMMERCE (SHRI VISHWANATH,
PRATAP SINGH): He has already
given a pointless point, which ke has
pointed out.

SHRI NIRMAI. CHATTERJEE: 1
am not that enamgured of Myr. Jha

SHRI N. K. P. SALVE: Only for
this patircular sentence, you are
enamoured of him,

SHRI NIRMAL CHATTERJEE: This
is very relevant. Since he made a
reference to the Jha Cmomiltee’s
recommendation, I am byinging in this
as an additional piece of information.

SHRI N. K. P. SALVE: You may
not be a good lawyer. But you are an
honest man.

SHRI NIRMAIL CHATTERJEE:
Thank you very very much for the
compliment.

GHOSH (West

SHRI DIPEN
Bengal): By that, you say that
lawyers are not always honest?

SHRI NIRMAL CHATTERJEE:

Even apnt frm Mr. Jha, let us examine
he argument on the ground that it has
low revene potential. It is very inter-
esting to know that there are  other
taxes, which have a still lower poten-
tial. What is more surprising is  that
starting from 1976-77, up to 1983-84,
for which fina] accourts are available
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the growth rate of estate duly is one
of the fastest. If we take 1976-77
figures one hundred, the estate duty

in 1983-84 would be 22347, Of all
the direct taxes, only the corpora-
tion tax a higher rate of growth

during this period. Madam, I am af-
raid, it 1s this and not the low poicn-
ial or low collection which propted
him to abolish the estate duty. I have
said, Madam, the Finance Bill is of
dwindling importance. All the same,
the Finance Bill, all along 'the route,
this year, is utterly and comprehen-
sively regressive.

I will first refer to the growth of
rersonal  iaxes compared to the
growth in national income. Not iIn
constant prices but in current prices.
Will it sarprise the House to find that
while th: national income or the net
national product, during the Janata
period, iicluding the Janats period
til] 1979 -80, grew by six times, the

taxes grew by eight times. If we
take the year 1983-84 the picture
changes, The picture is, the net

national product grew faster than the
personal taxes, The growth in national
product on current prices is ten times
while the growth in the personal
taxes is only eight times. Would you
call this progressive, a movement to-
wardg equity, or is it the reverse?
And this pattern of regressiveness is
evident in almost all the steps taken
in the direct taxes in this year’s Fi-
nance Bill. The first of course. was the
elimination of the Estate Duty whose
sole purpose—and that is also men-
tioned im the Jha Committee report—
is not sv much of revenue collection
as of reducing the inequality in wealth
and incemes. The Finance Minister,
bounq tu the Constitution by  oath,
forgot ty remember the  principles
enshrined in our Constitution Madam,
T will come to the other direct taxes,
but before that I shoulddomy duty
by acknowledging that there are good
points too in the Finance Bill.

SHRI N. K. P. SALVE: You are an
honest man,
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SHRI NIRMAL  CHATTERJEE:
Thank you very much. Am I reflecting

your honesty, I do not know.

Sz N. K, P. SALVE: You are
reflecting you own.

SHRI SANKAR PRASAD MITRA
(West Bengal) You are impartial.

SHRI NIRMAL CHATTERJEE:
Now, Madam, there are some  good
points which are illusory—like in the
economic policy, like the merger of
dearnesg allowance of the Goverment
employees for the purpose of retire-
ment benefits. I have done some cal-
culations, Almost at each of the
points, starting from 220, the net be-
nefit due to this change in the pro-
vision of merger upto 560 iz g negative
guantity. I know it will be said, is
not the gratuity increasing? It is
Will it be surprising to the House,
Madam, that even after taking into
account the additional gratuity and
a rate of return of 12% on the addi-
tional sum, there are slabs where the
total income—pension  plus income
flowing from additional gratuity—
will fall short of what it was in
the past? I am not qustioning the
intention at all. What I am question-
ing is that perhaps enough home
work was not done on this ques-
tion, so much so that the Min-
ister of State for Finance had to
beat a retreat by saying, “ after all
there is an option to retain he position
as it wag in the past”. That indicates
that initial enthusiasm initia] feeling
of satisfaction that something good
has been done has become a riddle
after realising the impact of the whole
proposal.

But this may be illusory. There are
some other good points, I must say—
like the crop insurance like the social
security, like should I say, one of the
most important ones, the compulsion
on *he management of sick units to
report lying down the onug on them,
and issuing a threat that no access to-
funds from finacial institutions would
be available to them. I welcome the
Finance Minister because of these..
Only I want to sound, want to men-
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tion a note of warning and want him
to steel his determination to pusue
that. Because, the masters have spok-
en otherwise. Here I have to quote.
This is a question frrm Mr. K. K
Modi, one of the masters. He has said
what would happen if such a provi-
sion ig retained I quote:

“ It was, more or les; under
similar  circumstances = that the
Birlas decided to go overseas years
back, set up industry after industry
from South-East Asia to Africa. A
flight of capital took place.”

Mr. Mod wants that if this provision
is retained, a similar situation will
obtain despite the concessions made to
them in other ways I wish good luck
to the Finance Minister if he can stick
to what he has been saying, only with
this rider that in the various consulta-
tive committee meeings and in the
Public Accounts Committee, we are
requesting the Finance Ministry to go
still further ahead. Why should he
not declare, if he is concerned about
the well-being of the workers. that if
the prvident fund dues are not paid
and also if for taxeg one g0€S to the
court and delaying tactics are adopt-
ed. They will pe denied all facilitizs
of funds from the public lending insti-
tutions? I welcome him to move for-
ward in this direction.

1 will now alsg mention another
good thing, on which point we failed
to carry his predecessors, that ig about
disclosure after ineriminating books
and accounts are seized and iberali-
zation on that account, which ~ was
mentioned in last year’s Finance Bill
despite our protestations. I am glad
that the Finance Minister hag with-
drawn thig facility. Now is it neces-

" sary, therefore, that because of these
positive things this should be used as
a cover, as a cameouflage for all the
regressive steps that have been taken
in the Finance Bill?

T will now mention: Madamn,
about the wealth tax. Estate duty has
been discussed debated and passed m

[ RAJYA SABHA ]
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terms of its abolition in another Bill.
But pefore I come to wealth tax, there
is another tax which has been elimi-
nated that is the interest rate tax. The
Finance Minister says that “Wilh a
view to leaving larger funds® with
banks for meeting their increasing so-
cial commitments” he is abolishing
this interest rate tax (Time bell rings)
...Madam...

THE DEPUTY CHAIRMAN: Thrse
minutes more.

SHRI NIRMAL CHATTERJEE: 1
am sorry. Please give me a few min-
uteg more,

Now, unfortunately, his predecessor,
Mr. Pranab Mukherjee, introduced
the National Deposit Scheme last year
with an argument exactly opposite to
what the Finance Minister has
said, that is, the banks are flush-
ed with money and that money
should flow directly into the Gov-
ernment Exchequer and, therefore,
the Natioral Deposit Scheme. Now my '
question is, is it true that with  this
additional facility this withdrawal
will enable them to meet their social
commitments. It is possible. Only the
society of which the Finance Minister
is talking about is different from the
society in which the vast majority of
the people live, It will only affect the
marginal rate of interest for loans. It
will not reduce the differential rate of
interest of 4 per cent, nor would it -
affect the rate of interest that ig charge
ed by the banks for giving loans to
the beneficiaries under the IRDP
Scheme, I, therefore, submit that in
this regard also the. Finance Bill’s
entire burden ig aggressive innature.

Now, let us talk about the wealth
tax. About the wealth ax, Madam,
what has the Finance Minister dons?
He has raised the ceiling, and he has
iried to appear progressive in the Ex-
planatory Memorandum, Memorandum
explaining the grovisionsin the Fin-
ance Bill, 1985. On page 17 in the table
—once again for Mr. Salve—he has
given the figure in order to appear to
be  progressive even though not
socialist. The tax relief, he has cal-
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culated, as a percentage of the wealth
tax at the existing rates, and he has
tried to show that as you move up the
slab concessions are les; and  less.
There is another way of looking at it.
Let the House consider which one is
the caner way.
tax relief. compared to the wealth that
is held and not to the tax that was
being paid, here are the percentages,
If the wealth is Rs. 2,50,000; the tax
relief is 0.5 per cent. If the wealth is
Rs. 10 lakhs, the tax relief is 1.0 per
cent. If the wealth is Rs. 20 lakhs,
the tax relief is 20 percent. If the
wealth is Rs. 50 lakhs...

SHRI VISHWANATH PRATAP
SINGH: These gre percentages of
what?

SHRI NIRMAL CHATTERJEE: Of
the wealth, not of the tax. I am
asking the House to consider which
is the saner way of looking at the
impact of the concessions. If it is
Rs. 50 lakhs, it is 2.6 per cent. The
wealthidr vou are, the larger is the
tax concession for you. This, in
economics, Madam, is considered to
be regressive. Not only that, Madam
What has he done? Let the House
ponder, let the TFinance  Minister
ponder. A person hgving a Wealth
of, not Rs. 5 lakhs, but Rs. 7.50 lakhs,
will not have to pay any tax under
the provisions of the Wealth Tax Act.
After Rs. 5 lakhs in approved securi-
ties, up to Rs, 2.5 lakhs is tax-free.
Now, Madam, a person having wealth
of Rs. 7.5 lakhs will have an income
of nearly a lIakh of rupees per
annum. How much tax would he have
to pay in termg of wealth tax? Zero?
And Rs. 28,000 a yvear in terms of
income tax.

SHRI N. K. P. SALVE: By the by,
what is vour calculation of the per-
centage? The relief of Rs. 90,250 is on
Rs. 50 lakhs?

SHRI NIRMAL CHATTERJEE: The
tax relief is Rs. 1.30 lakhs,

If you consider the -
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SHRI N. K. P. SALVE: The tax
relief is Rs. 90,250,

SHRI NIRMAL CHATTERJEE: On
Rs. 50 lakhs? Perhaps you are read-
ing from a different book.

SHRI N. K. P. SALVE: Are you
reading from page 177

SHRI NIRMAL CHATTERJEE: T am
reading from page 17. In the table,
on Rs. 50 lakhs the tax relief is
Rs. 1,30,000.

SHRI N. K. P, SALVE. Rs. 1,33.500
is the wealth tax at the proposed rate.
The tax relief is Rs. 90,250.

SHRI NIMAL CHATTERJEE:
The tax relief?

SHRI N. K. P. SALVE: Yes.

SHRI NIRMAL CHATTERJEE: It is
Rs. 1,30,000. You are reading from a
different print. Please read column

4.

SHRI N. K. P. SALVE: I am read-
ing column 4 The tax relief is
Rs. 90,250 on Rs. 50 lakhs. At page
17, read the second chart.

SHRI NIRMAL, CHATTERJEE: The
top table, I am reading. Read the top

table.

SHRI N. K. P. SALVE: You read
the table giving the comparative inci-
dence of wealth tax at selected levels
of net wealth in the case of HUF.
I am not taking of individual. I am
not taking of HUF.

SHRI NIRMAL CHATTERJEE: 1
am talking about the individual.

SHRI VISHWANATH PRATAP
SINGH: Tt is not the top Table, but it
is the question of the top level.

SHRI NIRMAL CHATTERJEE:
That level refers to him and not to
me. If Mr. Salve hag been able to see
what I am talking about, L will be
jmmensely glad. It is ‘an expression
of regression in the wealth tax as well
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as in the income tax when the increase
is such, What is the progression?
Increasing the size of the slab, and
reducing the rateable tax—will that
be progressive? You reduce the
number of slabs in the name of
simplification. Even within the range
of the income tax payers you tend to
become less and less progressive, Now,
this is the story about the wealth tax.
Now, at Rs. 20 lakhs also, I wish Mr.
Salve would give us the calculation
as to what would be the income?
After Rs. 7.50 lakhs are deducted,
what would be the income? How
much tax he will be paying® How
much concern the Finance Minister,
may be, with the help of Mr. Salve,
has shown to these poor people?

Now, I come to the income tax
proper. In the case of income tax
alsp it ig the same story. Once again
in a bid to mislead the House, the
figures are given. This time I am
referring to page 3, and Table No. 3.
Am I not unambiguous about it? He
has given in this House, tax relief
as percentage of income-tax. He
appears to he very progerssive. I once
again, I choose, tax relief as a per-
centage of income, T will ask Mr.
Salve alongwith the Finance Minister,
whether this is a better way or not to
calculate the impact of tax relief on
the jncome itself? This is hom the
story rums:

At the level of Rs. 16,000 the relief
given is 1.40625 per cent at the level
of Rs. 50,000 the relief climbs up to
6.812 per cent and people having an
income of Rs. 5 lakhs—I do not know
if Mr. Salve goes beyond that—the
“level of relief is 11.581 percent. Is
this progression? By any chalk? I
want to wunderstand which book of
economics including the  Reagan

economics of the United States, calls
this as progressive.

[RAJYA SABHA]
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THE DEPUTY CHAIRMAN: Whe-
ther Mr. Salve does beyond five lakhs

or not, you have gone beyond your
stipulated time.

SHRI NIRMAL CHATTERJEE: I

was referring to the wealth tax.

THE DEPUTY CHAIRMAN: Pleasze
conclude now.

SHRI NIRMAL CHATTERJEE:
Madam, I know thal you are veiy
considerate towards me.

1 was referring to the wealth tax
and 3ll that was happening in the
background which is fascinating as
one describes it. I will give you some

figures. All these things are happen-
ing during the period of all the
successive Finance NM¥aisters. The

personal wealth of some of the richest
people in India has come down dra-
matically. I will give you figures
along with names:

Mr. K. K. Birla had an asset of
Rs. 45.28 lakhs in 1955—57. After 20
years if you assume a growth rate of
10 or 12 per cent. That figure should
have been more than Rs. 300 lakhs.
Through some magic, Madam, in 1977-
78 it has come down to Rs. 11.65
lakhs. This is the story mot of one
Birla. Thig is true for B. M. Birla;

this is true for Aditya Birla; this is _

true for J. R. D. Tata; this is true for
N. H. Tata; and this is true for A. N.
Modi, whose diminution, however,
was not that much—from Rs. 2 lakhs,
he came down to only Rs. 60,000 of
personal  wealth. I am richer than
Mr. Modi__T do not hesitate to
declare.

Madam, when this was happening
in terms of personal wealth, something
fantastic was happening in terms of
assets and wealth of large houses. If
we take 1950-51 as the base.....

SHRI JAGESH DESAI (Maharash-
tra): What is the remedy?

At
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SHRI NIRMAL CHATTERJEE: The
remedy is: throw out the  present
Sovernment and install us. Madam, if
we take 1950-51 as 100, our national
income in terms of current prices is
Rs. 1,811, Incidentally, as an aside—
this not to be treated as part of my
time consumpiion—the Minister of
State is not present. Yesterday he
kept me dumbfounded when he was
talking of his achievements of Plan
outlays, growth in  national inCome
ete. all ip terms of current prices. He
said how hbrilliant his achievement in
terms of Plan outlay was; it was
Rs. 1,12,000 crores compared to the
Sixth Plan target of Rs. 97,000 crores.
Somebody should tell him that such
figures should not be in terms of cur-
rent prices but in terms of constant
prices. He, can learn from the all-
knowing predecessor Finance Minis-
ter, Mr. Pranab Mukherjee, who has
admitted that in real terms, the Plan
outlay for the Sixth Plan has not been
fulfilled and, that the adtual figure
would be around Rs. 80,000 crores
compared to Rs. 97,000 crores. Now, in
terms of current pmnices, which has
its uses, if the national income was
Rs. 100 in 1950.51, it was Rs. 1,811 in
1983-84. Duirng the same period or
near about that, the assets of Birlas
which were Rs. 21,85 crores in 1947
rose to the modest height of Rs. 2.840
crores in the vear 1983-84, that is, up’
to which we have figures.

THE DEPUTY CHAIRMAN: You
have two minutes before the adjourn-
ment of the House.

v

SHRI NIRMAL CHATTERJEE: If
you permit me, I will speak after
Tunch,

THF DEPUTY CHAIRMAN:
you finish by 1-00.

No,

SHRI WIRMAL CHATTERJEE: Yes.
So T leave it to Mr. Salve to give the
House hils calculation ag to when per-
sonal wealth was coming down and
when national income in terms of

[ 156 MAY 1985 ]
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current prices has grown by 18 times,
how many times Rs, 2,840 crores is
compared to Rs. 21 crores. Now this
is the background in the context of
whith you have made wealth-tax
more and more regressive.

Madam, I was alsp referring to the
income-tax. I was referring to the
fewer slabs which the Finance Minis-
ter introduced in income-tax also as a
measure of simplification. I just want
to draw his attention to the fact—
maybe he is new at the helm of the
Finance Ministry—that precisely this

elongation of 'the slabs leads
1 pMm. to a regressive impact

on the structure T shall
now proceed to the other regressive
features in terms of two aspects: One
is the proportion of direct taxes and
the other the proportion of indirect
taxes. This is a much laboured point
and 1 shall just mention it. On the last
page of Part B of his Budget Speech
the Finance Minister has been at pains
to say what he has been able addition-
ally to accomplish—the total additio-
na] resource mobilisation via indirect
taxes was Rs. 546 crores. But the net
credit that he has been able to take
out of this is Rs 443 crores. Am T
wrong if T make an inference that in
terms of direct taxes there will be
net decline via this? This is the mea-
sure of the regressive nature of the
Finance Bill. Apart from that, (Inter-
rupfion) T will not go into the indirect
taxes except one thing. You read the
Finance Minister’s speech. 1 beg to
be pardoned by the Chair, and mv

‘apologies to the entire House for a

simple personal fact. When I was not
a Membey of the House. I was devot-
ing more time in the Indian Statisti-
cal Institute. Soon after the Budget
was laid on he Table of the House,
we were discussing and we Wwere
giving lectures to our students on the
Budget but it was not in terms of one
period or one hour but nearly for a
whole smester. 1 acknowledge my
failure and I beg *o be execused. In
terms of excise duty concessions, in
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the previous budgets, even within the
structure of indirect taxes, more was
being levied on luxuries and less on
daily necessities. I remember distinct-
ly the calculation made by the Plann-
ing Commission in that respect. In
this Finance Bill even that protess
has been reversed.

SHRI VISHWANATH PRATAP
SINGH: I have to add only one piece
of information. The West Bengal
Legislature did not pass the estate
duty on agricultural land.

SHRI NIRMAL CHATTERJEE: You
are absolutely right. I will not deny
that the West Bengal Legislature is
functioning within the ambit of the
policy laid down by the Government
of India. (Time bel] rings). I will
conclude by making one submission
that all this has really led to the
decline and the damage of the public
sector. I have only to make just one
quo'e:

“In dealing with the relation of
the State to economic activities it
is necessary to make ga distinction
between the role which the Slate
may generally be expected to play
in future. When s planned etono-
my has come into normal operatipn
and its part during the interim
period when the plan is in the
process of being carried out, the
distinction is betwecen the planned
and the normal times... .”

And the authors of this are Puru-
shottam ™as Trikarm Deos, JRD Tain,
G. D. Birla, S§hri Rom. Kasturihai
Lalbhai, A. G Shroff »nd John Mathai.
(Time beel} rings) Here are figures of
public sectop allocation for the Sixth
Plan.

Just one more sentence.

THE DEPUTY CHAIRMAN: No. I
am adjourning the House,

SHRI NIRMAL CHATTERJEE:
One more sentence only. I quote fur-
ther:

[RAJYA SABHA ]

Bull, 1985 316

“The percenatge of allocation to
investment in the public sector in
the First Plan was 46.4; 53.16 in
the Second; and 53.7 in the Third
Plan. Then it started coming down
in the successive ™lans: From 6(.3
in the Fourth to 57.6 in the Fifth
529 in the Sixth and, in the
Seventh Plan, it came down to
something below 50.”

So, was this a prgvision of the top
elements of the big business or were
they dictating terms?

Madain, I conclude.

SHRI N. K. P, SALVE: Madam,
just one minute.

THE DEPUTY CHAIRMAN:
you can speak later. .

No;

SHRI N. K. P. SALVE: Just =2
second. T invite him after lunch
here because he has made a prilliant
Speech except that he was not ad-
dygessing the Indian Institution of
Statistics, but he was addressing the
Members of Parliament, and he was
not speaking on statistics, but he
was speaking on the Finance Bill. I
invite him after lunch and I hope
he will be present here after lunch,
after the lunch hour when I would
deal with al} the aspects that he has
raised.

THE DEPUTY CHAIRMAN: The
House now stands adjourned 1iill 2.00
P.M. today.

The House then adjourned
for lunch at scven minutes
rast one of the clock.

The House reassembled after lunch
at four minutes past two of the
clock, (The Vice-Chairman Shri R.
Ramakrishnan) in the Chair.

THE VICE-CHAIRMAN (SHRI R.
RAMAXKRISHNAN): We will conti-
nue with the discussion on the Fin-
ance Bill. Shri N. K. P. Salve.
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SHRI N. K. P. SALVE: It is my
misfortune that the hon. Member
from the Marxist Pariy who opened
the debate for the Opposition......
(Interrupton) has bheen a bit luie in
coming. I am glad he is here. I am
grateful to him that he is here. Sir,
I must say that his speech was a
mixcd ‘bag--mixed bag of overt
eulogy for some measurc and overt
condemnation for some other mea-
sures. It was g mnre gtatistical ana-
lysis to suit the ethos and philosovhy
to which he and his party subscribes,
rather than an objective evaluation
of the impact on ihe cconomy of the
country as a whole, He has made a
statistical analysis and he branded
the mecasures taken by the Finance
Minister are retrograde., The conten-
tion that he raised was that taking
the wealth tax figures...... I hope
he will be quickly calculating as I
speak. The gravamen of his charge
was that at a wcalth of 50 lakhs, the
relief given is Rs. 1,30,000 which is
2.6 per cent and the relief given at
5 lakhs is Rs. 2,500 and the relief
works out to 0.05 per cent. There-
fore, his inference was that the relief
in terms of percentage is much more
at 50 lakhs than at 5 lakhs or so.
That was his main charge. Now,
this charge can never bear scrutiny.
He is a statistician and he will imme-
diately understand it. Yon cannot
consider tax relief in isolation. You
will have to consider what is the tax
detained and whether the tax retained
or the incidence of tax retained
at a higher slab is more than what
it is retained at a lower level

SHRI NIRMAL CIHATTERJEE:
Please excuse my intervention. This
is the existing state of affairs. When
you talk of relief or addition to re-
lief, it is that marginal change which
should be taken into account. This is
simple logic. 1 believe he is not op-
posing it.

SHRI N. K. P. SALVE: I want you
to understand only one thing. The
incidence of erstwhile taxation is 0.75
per cent at 5 lakhs of rupees. From
0.75 per cent you cannot reduce it
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to 2.6 per cent. Tt ig simple arith-

matic. It thas got to be something
rclevant to 0.75 per cent.

SHRI VISHWANATH

PRATAP
SINGH: Dialectical error.

SHRI N. K. P. SALVE: How can
you reduce 2.6 per cent? What the
Finance Minister has done is that at
0.75 per cent the reduction he has
given is 0.05 per cent ang retained
the tax of only 0.25 per cent and by
the same calculation at 50 lakhs he
has retained a tax of 1.475 per cent,
that is to say, 1.5 per cent. If the
retained incidence of taxation in re-
lation to wealth is the criteria, then
I must submit you are incorrect. You
are talking dbout the lack of increase
in the collection of taxes as a per-
centage of the national product at
constant prices with which I  will
relief give by him regressive is mathe-
matically and statistically absolutely
incorrect because the incidence of
tax retained by him is progressively
more as the wealth increases.

SHRI NIRMAL CHATTERJEE:
You are absolutely right. Income-
tax remains progressive. The point
is: Is the change progressive or re-
gressive? I hope you can distinguish
between these two. Secondly, I refer-
req to 0.5 per cent. Take the next
slap, That also is 0.5 per cent. I men-
iioned that also.

SHRI N. K. P. SALVE: The only
thing is that the positive points which
I have to make will be left out. He
has been a brilliant student of statis-
tics. T have been a student of statis-
tiecs and macro economics and taxa-

tion. Therefore, I have also been
dealing with these aspects of the
One

mattor for the last 3 decades.
may find fault with him or one may
commend his deduction of wealth
tax. That is a different aspec.t. But
to say that this sort of relief in taxa-
tion is regressive is by any standard
factually untrue.
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Another most crucial point that he
made, according to me, was this, He
says whereas the growth of personal
tax was proportionate to the national
product at constant prices. after 1983-
84 it has declined, That is the point
he made. After 1983-84, the personal
taxes collected do not bear the same
proportion of increase to the national
product at constant prices as they
did earlier. This precisely has been
the grievance and this is sought to
be remedied. The question is that
we have been having, what I submit
an extremely irrational rate of taxa-
tion. We had higher rates of taxes
at one time and the corporate taxes
were 72 per cent at the highest point,
the personal taxes were 97.75 per
cent. Now, it is a matter of absolute
history. The moment the rates were
brouhgt down, the aggregate collec-
tion increased m absolute terms and

"in terms of percentages. The whole
question revolves round a very simple
matter, and it is this: Do you want
to fix the rate at a vertiginous rate
which you cannot collect, which you
cannot implement because in  this
country under the system which we
are working, there is no regimenta-
tion of mechanics available to him.
To send a man to jail straightaway
the moment you find that there is
hanky-panky in the taxes, there is a
very cumbersome, enormous process,
whiph process if you follow, 1t is
just not possible to get at any tax-
evader and it is not possible to book
him. That being the procedure, the
question that arises is: Do you want
higher rates of taxation with lesser
collections or do vyou want lesser
rates of taxation with higher collec-
tions? And that is the main point I
am going to make today.

Sir, today, see the investment mar-
ket. Despite the fact that there is a
rise in prices, despite the fact that
the euphoria has diminished Wwhich
was there at the time of the presenta-
tion of the Budget, at the time of
the Finance Bill, the Budget was re-
sgeived with absolute, unprecedented
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f;”;i;mt }fenci el:f was endorsed massive-
- Y simple reason that it
Kas considered that the Government
eaded by 'Mr, Rajiv Gandhi has
created certain hopes and it 15 not
purely the hopes that they have
o ey ey e promies
the concrete ve made, but here are
steps which are bej
taken to implement th es ans
fo make the Iot of the promises and
And there is no w © people' better.
lot of the ay of making the
i people better unless we
?}Il'énicgrl:é;man acceler.ated growth of
y. That is our basic con-
cept. Tp'say that we deviated from
our basic objective of socialism, to
say the least is a eriticism which is
levelled by people who are political
operators ang other people who are
racketeers in the trade and industry.
There is no deviation from our basic
objectives. Our objective of mixed
economy remained as it is, our ob-
jective of planning remained as it is,
our objective of self-reliance remain-
ed as it is, and our objective of bal-
anced regional growth remained as
it is. Within that, certainly we have
shifted to adapting a mechanics, a
method which we think will help us
pccelerate the pace of implementa-
tion pf the programmes which we
have in mind, and achieve great
social justice with economic growth.
And that is why the crucial point
that I want to make is that certain
rigidities and ccrtain rules of proce-
dures which were sanding in the way
of making the entire working as fast.
as simple, ag expeditious as possible,
have been removed by the Finance
Minister. I want to submit, Sir, that
there are vested interests in people
who wanted to perpetuate the quota,
licence and permit Raj. Sir, the
licence, the quota, and the permit
are inevitable spo far as mixed eco-
nomy is concerned, and we will con-
tinue. Otherwise, our entire obliga-
tion of creating a welfare state would
lbe meaningless. But the crucial
question that arises is whether or not
it is 4 fact that quotas, permits and
licencegs were used by racketeers as
a means, as an instrument to stultify,
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to stiflle the acceleration of the eco-
nhomic growth. Sir, the hon, Member
hl_mself has pointed out that the
Birlas, the Modis and others have
aggrandizeq their wealth. They have
because the high rates of taxation
1a.re not going to bring about socialis-
tic pattern. This is one fact I want
you to understand. Countries which
have achieved the miracle of eco-
nomic growth have done so by re-
structuring and rationalising their
tax structure. People are not forced
to dishonesty. Sir, if the question
arises that a man has to pay his tax-
es honestly and invite on himself the
peril of economic and financial dis-
aster. would he choose that or would
he rather take the risks, knowing
that the income-tax law being what
gt is and its implementation being
what it is and the entire fiscal juris-
prudence being what it is, the cri-
minal jurisprudence being what it is,
yon can hardly prosecute anyone,
convineingly the courts will release
anyhody. A person was inclined to
consider whether he should rather be
dishonest and ensure his financial
well being. Sir, a crucial question
arises. With 97.75 per cent personal
tax on Rs. 100, you are left with
Rs. 2.25. I ask a simple qwestion,
woulg not a man be tempted to earn
Rs. 5 under the table and pay no tax
on it rather than work hard and earn
Rs. 100 and be left with only Rs. 2.25,
after paying Rs. 97.75 as tax?

SHRI NIRMAL CHATTERJEE: At
what level there won’t be any tax

evasion? (Interruptions).

SHRI N. K. P. SALVE: At what
level the people will not evade taxes.
I am sure he has read the Wealth of
the Nations, Adam Smith’s the
Wealth of the Nations. He has pres-
eribed certain maxims on taxation. I
do not know whether his party will
permit him to accept the rationale.
And, one of the maxims that Adam
Simth has laid down is that for yield-
ing the maximum revenue from taxa-
tion, it should be the taxation which
the pecople should be able to bear in
terms of their economic well-being,
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the purchasing power left with the
man shpuld be so adequate that his
economic welfare is not imperilled.
A person who is subjected to a tax
@ 97.75 per cent will never feel that
paying such heavy taxes is not going
to imperil his security, his financial
well-being ‘his economic well-being.
At what orecise rate there will be
no tax evasion, is a question that
even Gods cannot answer because at
12.5 per cent also there is tax eva-
sion. But there are people who react
differently to the rateg of taxation. If
there are rational rates of taxation
there is less tax evasion, this is
borne out by the history of collection
of taxes in our own country. It has
also been found out that from 97.75
per cent the taxes were reduced, and
that was Mrs. Gandhi who did it, to
66 per cent in terms of percentage,
and in absolute terms the tax reve-
nue grew. 1 want to assure you
Mr. Finance Minister, that collections
of taxes are buoyant. The views of
the experts who are working in the
field of taxation. and that.never be-
fore has there been so much of buoy-
ancy in the collection of taxes. You
have contemplated the total collec-
tion of income and corporate taxes
at Rs. 4,800 crores. If the buoyancy
continues I will not be surprised if
his collection goes UpP to Rs. 6.000
crores. #nd if it goes UD to Rs. 6.000
crores, if would be a record collec-
tion. 1 ask members of Marxist party
whether or not the collection of
Rs. 6,000 crores as direct taxes would
be the greatest tribute to the policy
that we have followed.

gir, the rates of taxation have no
glamour for ‘me. What has glamour
for me is how much he gets in the
national Kitty, in the national eX-
chequer. Gone are those days when
we would on paper show ourselves
to be great socialists. Gone are those
days when we would say that Wwe
are to the extreme left of the 1eft
and in reality iy was nothing. Is it
known 1o vou, Mr, Chatterjee, that
when the rates of taxation, corporate
taxation, was 72 per cent, a study
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was conducted by the Reserve Bank
of India of 270 companies to find out
what wos the actual rate of Corpo-
rate tax, The commercial income on
the one side, and the taxes paid on

the other side, and it was found
?‘that an against the commercial
income the percentage of actual

tax paid by the corporate bodies was
27 per cent. Do you want this sort
of distinction to remain that we raise
the taxation to 99 per cent? On the
other hand give any amount of

incentives so that an intelligent per- °

son who can plan hig tax affairs
properly, gets away with murder and
an honest man is left high and dry,
This is the system which has come
about, a most complicated and
onerous law in the case of wealth
tax and income-tax. 1 would like to
read two or three sections from the
Income-tax Act and ask the Minister
whether he can make head or tail
out of it. It is because of the new
approach which has been taken by the
Finance Minister, by this Govern-
ment, that this ruthless criticism is
being levelled against them that
they are deviating from the basic
path of socialism. Let anyone come
out with facts and figures and then
say that this is the ultimate analysis
which is not conducive, which will
not help you implement your socialist
objectives of accelerated economic
growth for social justice expe-
ditiously. Criticism based on vague.
general arguments should be shown
contempt they deserve. But because
of the rise in prices certainly some
problems have been created for him
and for the poorer sectiong of the
people and for the middle  classes.
And as a result of that, a handle
seems to have been given to the
vested interests to criticise the
Finance Minister and the Prime
Minister for things for which they
are not guilty. It is said that relief
has been given to the rich and no
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relief is being given to the poor. It
is a simple question, {If he has given
r.el.ief to a man earning Rs, 18,000
living in Delhi, you go and ask the

housewife what this relief meang to
her,

Then it was said that these prices
are not seasonal; rise in price i not
seasonal, I want you to look at the
history, to look at the average price
rise after the presentation of the
Budget in 1980, 1981, 1982. The
average price rise then was 2.35
per cent between February-April.
Our price rise this time hag been
2.35 per cent. This is what the whole
sale price index between February-
March and April 28 would show that
increase is only 2.35 per cent. This
has been the history in 1983 when
after the presentation of the Budget,
the prices increased by 3.2 per cent.
As against that, the prices this time
have increased only by 2.35 per cent,
as I pointed out. Only in 1984, when
the spurt in money supply and the
deficit financing was unprecedented,
the prices did not go up. The entire
behaviour of prices in India, or for
that matter, the behaviour of the
Indian economy, has been extremely
unpredictable,

A doom is being predicted and it
was said just now that we are going
to have a double digit inflation. I am
not saying as to what is going to be
the inflation at the year end, becausea
lot depends on what sort of monsoons
we have. But I would like to ask
those who are prophesying doom,
what basis they have to say if we
have a bumper crop? And suppos-
ing we do not have to bumper crop,
with the supply position available to
him with foreign exchange availa-
ble to him, with large stocks of
essential commodities available to
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him, what is the basis for them to
f?recast such a doom? Certain price
rise was inevitable due to Budget
and administrative forces and that
was 1.1 per cent, This was inevitable
because of rise in the petroleum
prices, ang other rise in indirect
taxes—which he had admitted him-
self—and the prices increased by
2.3 per cent, Obviously there is pro-
fiteering and racketeering for which
he hag to take steps. And I would
submit, so far as this aspect of the
matter is concerned, for God's sake,
don’t label this budget as pro rich
and I am appealing this to the leftist
parties; our objective is socialism
which you also cherish, Flease don’t
join the racketeers and political ope-
rators and business racketeers in fin-
ding fault with Finance Minister. The
relief given by him in direct taxes is
a relief which, I submit will augment
the off-take into the fisc, into the
exchequer, and that is what you
want, and that is what we want,
You have not commented upon
the figures which he has given.
There is a tremendous amount of hue
and cry that in the aggregate, relief
has been given to the corporote
sector, Mr. Chatterjee, isn’'t that
total falsehood? Has he not taken
the entire collection at a figure
which it would have been. had no
relief been given plug Rs. 200 crores.
Has he not dispensed with several
concessions ang several incentives
which were going adversely so far
as the tax collection was concerned?
He has got rid of some of them and
he has reduced the rate of taxation,
In fact, the cotrect thing was to
ultimately divest our tax laws of all
the incentives whatsoever, and un-
less we do that, we will not be able
to rid our tax laws of all the com-
plexities multiplied by confusion.

The Finance

This is the document; this ig known
as Income Tax Act, 1961 most incom-
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pbrehensible book of tax laws, T have
had the opportunity to look into the
taxation of the UK, of Japan, of
USA, and Germany and this
Income Tax Act of 1961 in Indig is
the world’s most complex Income.
Tax Act. And it used to be a joke
between us when I was practising
taxation, Amongst us we always used
to joke. When a client asked what
is the likelihood or what are the
c}.1ances in appeal, we used to tell
him, it all depends on whose side
God is. whether on the side of the
Department, or on the side of the
assessee. If God is on the side of the
assessee, he will win. If God is on
the side of the department, he will
lose. The question is. it leaves the
honest assessees high and dry. 1 do
not think that many people know that
of the total Tax collection which
we 93 per cent of
the Direct taxes are collected
with any dispute as a result of
compliance with the demand no-
tices issued by the income-tax
officer. If we do not have all these
laws, only the rates, and the income-
tax officer issues demand notice on
the basis of the asessment he has

are making,

made, we will be collecting 93
per cent of the taxes. For the pur-
pose of remaining six or seven

per cent taxes, what have we done
to the country’s tax laws? What have
we done to the entire scciety? What
have we done to ourselves? When
you take a step in the right
direction, there are always soh.e
people who criticise us, because they
have vested interest in ensuring tunt
our tax laws are not simplified, the
rationalised and the
is not

rates are not :
quota-permit-licence  raj
streamlined because if this is done,
they will be divested of their right
to make more illegal money. I+ is
unfortunate that se far as the
political leadership in the opposition
is concerned, I wish, they had taken
a more courageous view of the

L4
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matter than levelling this innuendo
and this blame on us that we are
deviating from the path of socialism.
They should have analysed the
approach objectively. It is very cheap
popu)=t poiitics that taking advan-
tage <f the gullible and vulnerable
people who are hard hit on account
of rise in prices. Certainly, rise in
prices is something which we are
worried about. He 1is going to
tackle it. It ig his duty to tackle it
because this sort of rise in prices is
going to hit the wpoorest among the
poor, But I am on the other point.
Do not mislead, do not take advan-
tage of the fact that there ig rise in
prices by making absolutely false,
untrue, malicious and politically-
biaseq allegations. I do hope, the
Finance Minister, with his approach
to the problem, with the character
he has shown in public life, will not
slide back from ethics and values he
has shown in the Budget. He is on
the right path and this is the path
through which he will lead us to our
cherished objectives.

Now. Sir, a word about simplifica-
tion of tax laws. What I want to
submit is you do not need very
elaborate arguments to convince
that our Direct tax laws, the Income-
tax Act, the Wealth-tax Act, to say
the least, are wholly incomprehen-
sible. Tt is a bonanza for people who
practice in the realm of taxation
and it is a nightmare for those who
want to pay taxes honestly. If I
were to give a certain calculation of
income to the Finance Minister and
tell him that here is the Income-tax
Act, here is the ready-reckoner,
please file a correct return, I would
submit that 99.99 per cent chances
are that he will not be able to file
the correct return. In .a developing
country, is it necessary for us to
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have this sort of difficult, cumber-
some, onerous and complicated and
confused law? Now, tax on trusts,
it is so complicated. There are trusts,
public trusts private discretionary
trusts. Nobody knows at what rates
they are ultimately to be taxed if
these trusts have income from busi-
ness and if these trusts have also non-
business income. Such is the com-
plication, For that, the Supreme Court
will have to decide. What sort of a
law is this that the assessee does not
know what tax he hag to pay in the
matter?

Fortunately for us, you had posed
a very Iinportant question—though
it was limited—in vyour Budget
speech, that you were regulating the
rates and hereafter, you want to—
you were talking of the corporate
sector, but it applies to the
corporate sector also—on the Dbasis
of the rates itself, determine what
ought to be the fair rate of taxation.
The question you had raised was,
the relief of five per cent., you in-
tended to give, should be coupled
with the withdrawal of investment
allowance or not. T would Ilike to
point out to the hon. Finance Min-
ister that the investment allowance
which is being given in the income-
tax Act, is only one of the many
incentives. There are large many
incentives and if you want to read
all those provisions relating to in-
centives, you will find that, reading
Gita is far more easy, it is more
easy to understand Gita, than read-
ing the Income-tax Act and ‘attempt-
ing to understand it. Every time
you read Income Tax Law, you find
a different meaning. '

non-

SHRI NIRMAIL CHATTERJEE:
That is beneficial to the income-tax
practioners:
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SHRI N. K. F. SALVE: Yes, if he
.is making the law for the benefit of
practiioners, you and I will benefit,
That is my charge that jt is for the
benefit of you and me: it is not for
the benefit of an honest man. My
respectful submission is, Sir, please

scrap this law as soon as you can;
scrap it yesterday if you can. And
don’t think of amendments. When

you talk of simplification, for God’s
sake don’t purely think of further
massive doseg of amendment. Some-
thing which is rotten at the core, by
massive doses of amendment, can
never be simplified, It was my privi-
lege, when 1 was in the Lok Sabha,
to head five or six Joint Committees
for amending the taxation laws.
And one of the objects of the
amendment of laws was simplifi-
cation and rationalization of the tax
laws. As a result, in the Select
Committee we used to travel around,
collect evidence and use our wisdom
to find out how Tax Laws could be
simplified ang written in a simple
language draft the modifications.
Now, I also had the opportunity to
be on the other side of the table,
invariably it happened that every
attempt that was made by the Parlia-
ment to simplify the tax laws made
it more complicated, made it more

onerous, made it more incompre-
hensible,
SHRI VISHWANATH PRATAP

SINGH: I just want to intervene, I
got a suggestion on simplifieation
Ferhaps it was a student who wrote
it to me during this budget—after
the budget or before it. He gave only
two sentence return. What is your
income? And next, send it by 3lst
March. Only two-line return.

SHRI N. K. P. SALVE: A student
may have written it, but there is a
hell of 3 lot in what he is saying. It
shoulg be a pure, simple return. The
Income Tax Officer issues a demand
notice to me and I pay the tax. That
is the end of the matter. Let that be
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t}}e procedure and I assure the
Finance Minister that his collection

will be more booyant than what it
has been today. Isn’t the 1nvestment
market more buoyant today? I would
like to ask my friends from the Op.
position benches who have been cri-
ticising us right, left and centre; if
the investment market is not puoyant,
if we are not going have 5 buoyant in-
vestment market, how are we going to
achieve our goal of accelerated econo-
mic growth? Is economic growth
ever possible without investment?
And is investment ever posible with-
out saving and the saving even possi-
ble without there being a rafional tax
structure? It is as simple as that. I
will tell you there was total indiffer-
ence in a approach seen in ax laws.
On the one hand, we raised the rates;
on the other hand we gave them relief
by way of incentives. There must be
not lesg than 60 a 70 incentives and
reliefs which are being given and
which dilute the effective tax rates.
Therefore two things must be
remembered. It is only the in-
vestment allowance which 1is in
question. But please get rid of
the incentives and have a simple pro-
vision in tax laws and through rates
of taxation determine at what point
your collections are going to be opti-
mum, are going to be maximum. I
am sure there will be no dispute bet-
ween me and Mr. Chatterjee that the
point at which we collect the opti-
mum taxes as the point at which we
should stop taxation. Beyond that it
becomes counter-productive.

Thinking on these lines T want to
submit to him that one way of en-
suring that yoy don’t create problems
for yourself is to confine your relief
only 1o giving accelerateq deprecia-
ti ag it is in the United Kingdom

u can write off the entire plant,
machinery and building in the yeat
you instal. And thereafter you don’t
get any depreciation. What does it
matter to a country if instead of stag-
gering depreciation over 7 yearg or so,
you allow in the first year, the person
ta have the satisfaction that whatever
I have spent in land, plant, building,
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and machinery as an entrepreneur js
allowed to me as revenue deduction.
Tiercafler don’t allow um depre-
ciation. Let him recover 1 in the
first year itself. In the next four or
five years. It will not affect past; will
only affect in the future revenues.

SHRI JAGESH DESAI: No.
1%t will affect.

no,

SHRI N. K. P. SALVE: My diffi-
culty 15 that my time is limited and it
is difficult for me to work out *he cal-
culations. What iz important is
that you have to give requisite impe-
{us, you have 'o give requisiie inces-
tives for entrepreneurs and industria-
lists to come up. Just give one simple
relief, Give them 100 per cent accele-
rated depreciation in one year, House
allowance. Why not allow people
deduction for 50 per cent which is
being allowed in the U.K? Once you
do that, people will be able to invest
" their savings, their income in building
houses so that they will get tax deduc-
tion. Part of the house would thus
be subsidized but it will very much
more compensate the social worth it
would be giving.

SHRI SANKAR PRASAD MITRA:
Mr. Salve, if you simplify too much.
your practice may be affected.

SHRI N. K. P. SALVE: I am wil-

ling...

SHRI NIRMAL. CHATTERJEE:
He does not know that you are not
that sort of a person.

SHRI N. K, P. SALVE:; I amwilling.

SHRI R. MOHANARANGAM [(Ta-
mil Nadu): Already you have lgst a
lot of practice.

SHRI N. K. P. SALVE: I am will-
ing to take all sorts of risks but let a
time come when everyone should
realize what is the right thing to be
done. Let the right thing be said and
let the right thing be done. (Time
bell rings) . ..Sir, a few more minutes.

“
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I will take—five more minutes—
because 5 lot of time has been taken
in between across the Table dialogue,
and I have some positive points  to
make,

I am against voluntary disclosure.
Voluntary disclosure puts the ' dish- -
onest assessee on a premium. Bui, im-
plicit in drastic reduction in “he rates
of taxation the policiegs followed thig
year 1s a ciear confession that so far
our rates of taxation were such that
there was ng incentive for people to
come out and pay taxes honestly. Now
the taxes can be paid more honestly
by a person. On a lzkh of rupees o
person pays Rs. 29,000 odd and he is
free—a very reasonable rate of taxa-
tion. If you are earning a lakh of
rupees, 30 per cent goes to the Gov-
rnment and 70 per cent to you. Thirty
per cent goes to Vishwanathji and 70
per cent is left for me, my children,my
family, for my welfare. Now what is
needed ig keep the reular assessment
procedure as it is and, I put it to you
for your consideration, incorporate a
quick assessment scheme, Allow an
assessee to go and disclose to the In-
come Tax Officer, “This is my two
lakhg of rupees deposited or being
deposited in the bank kindly tax it”.
And tax that two lakh rupees then
and there itself, collect the money
from the assessee at the mormal rates
which you have prescribed. The only
relief which the assessee will get is
that such income wil not be aggrega-
ted with other incomes which may be
assessed in the normal course, This is
a negligible relief which the Finance
Minister will be giving, but it will
help tap more resources. At this junc.
ture the money of position is ra-
ther disconcerting. We have to work
hard and cut on the money sup-
ply and constraint on money supply
hag to be brought in. Lastly. every
method by which you can collect the
maximum taxes immediately will help-
you combat and fight the forces of in-
fiation which are once again raising
their head dangerously.

5% .
3 Sir, he has amended section 273A.
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SHRI NIRMAL CHATTERIEE: Is

money supply affected by the size of the
deficit?

SHRI N. K. P. SALVE: No, no. What
I am saving is the paper money- which will
be created by the deficit.

SHRI NIRMAL CHBATTERJEE: Is
M-3, in Reserve Bank parlance, affected
by the size of the deficit of the budget?

SHRI N. K. P. SALVE: As a result
of the budget, in the normal course, there
has been an increase in the money supply.
M-3 is increased as a percentage. That is
what I am saying. At this juncture, what
is needed is, we must take effective meas-
ures to reduce the money supply in the
market and one of the ways you can do it
is, have measures which will help you
have as much tax as you can so that in-
flation is combated. That is my argument.

SHRI NIRMAL CHATTERIEE: Sir, he
says. .. .(Interruptions)...... '

SHRI N. K. P. SALVE: Your way of
thinking may not necessarily be  the
same as mumne but, as I say, eversf one has
a right to express his views in the matter.
I hope you will show the same respect
to this sort of a suggestion just as 1
showed to some of your suggestions.

WNow, he has amended section 273A.
This was the section which was introdu-
ced in 1984, It provided that after the
seizure of the books of accounts, cash,
jewellery, etc., under section 132, within
15 days a person, if he went and made
a clean breast of things and disclosed all
the taxes evaded by him, it will not be an
offence he will pay taxes and get away
with that. This amendment was brought
in 1984, not at random and not as an
accident. A series of examinations by the
Public Accounts Committees and other
committees revealed one thing that the
story of searches, seizures and confiscations
and subsequent assessment is a very dismal
story of the performance of the Income
Tax Department. Hundreds and Hundreds
of searches were made, and the ultimate
conclusion is that it was found by the
Public Accounts Committee and it came
out with a scathing inditement that they
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got a few crores of rupees. The wastage
of money, wastage of time, wastage of
skill and creation of tension were frr more
than what uiimately came out of these
searches and seizures. And that is not be-
cause there :s evasion of taxes but that
is because the legal procedure is such—
Justice Mitra knows it—it is easy for one
to evade tax and get away from it because
the cardinal principles which have been
laid down by the Supreme Court is, so far
as prosecution and penalties under tax
laws are concerned, notwithstanding what-
ever you may lay down, while prescribing
penalties and prosecutions you will have
to abide by the principles of criminal juris-
prudence. And if you go by the principles
of criminal jurisprudence, what happens,
I am sure it is known to the Finance
Minister. I happened to be Chairman of
a committee on a Bill prepared to imple-
ment the Wanchoo Committee recommen-
dations. A Joint Committee was made,
of which I was made Chairman. It recom-
mended very stringent measures  against
fax evasion. This was about 12 years ago.
We provided in the Law very  stringent .
measures. We provided that 7 years imp-
risonment should be there and there should
be minimum of six months imprisonment
for anyone who evades tax above Rs. 1
lakh. T would like to know how many tax
evaders have been prosecuted and convic-
ted under section 276(c) for wilfully att-
empting to evade taxes in so many years.
And you know what amount of tax eva-
sion goes on. This is the hard reality. May
be in theory stringent measures are very
good. There must be a deterrent punish-
ment, severe punishment, uncompromising
punishment to tax-evader, As a proposi-
tion of theory, that is perfectly correct. But
when such a punishment does not come
about despite the stringent law, and that
is the hard reality, what should you do?
Therefore, Sir, I want the Minister to re-
consider whether it would not be better,
if yon have found somebody’s records or
seized some valuables, let the person be-
come honest once for all, let him come
to the path of rectitude. Keep your inter-
est primarily in collection of taxes. Be-
cause searches, seizures, of this sort, if they
have done anything, they have demolished
totally the credibility of the Department
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with the tax-payers. The tax-evaders goes
on with impunity as he wants to go on
because the process is so long, so laby-
rinthine, so cumbersome that by the time
the punishment comes, he is no longer
there and no punishment is to be given.

It would on the other hand be  very
beneficial to the Department to collect as
much taxes as possible, because of his own
confession, because of his own statement,
and be done away with.

Ultimately 1 come to one thing. Let
there be prosecution only when you can
send tax evaders to jail. But no one is
sent to jail. Take the approach as they have
in the United States of America. They nor-
mally do not go after anybody even if
tax-evasion is involved. Once they go after
somebody when tax-evasion is involved -
the fellow may get away under their
criminal law, may get away under their
economic laws—under the income-tax
law the worst of bandits, the worst of
goondas, the worst of dacoits and gangs-
ters who could not be convicted other-
were convicted under the income-
tax law. In our country something else is
happening. The income-tax law is the most
stringent 1aw, and still nobody goes to
jail. Nobody whose names M_r. Chatter-
jee mentioned have gone to jail, and they
will not go to jail. Tt is only the un‘suspec-
ting person here and there who is har-

assed.

wise,

SHRI INDRADEEP SINHA  (Bihar):
How many tax-evaders have you defended?

SHRI N. K. P, SALVE: They told me
that they belonged to your party, some
of them. Whilst we take up cases, we do
not go by which party they belong. And
there are quite 2 few tax-evaders. let.me
tell you, in your party. T.et us not £o into
it. The question is, law will keep on tak-
ing its own course. Murderers :are }msa'fe,
tax-evaders are safe. T am saying it with

greater conviction that it is far easy to save
anybody else. And

tax-evaders than to save y ¢
that is the crux of the matter. Sir, 1 submit
if he really wants to tackle the probelm

of the parallel moncy, he has to do this.
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The parallel money is another curse, and
we have been tackling it without any
success. He has taken many good steps.
Peqple do feel that they can pay honestly
their taxes and they can disclose the
income honestly and be left with reasonable
balance. Give them some. time to adjust
to the new surroundings, to the new envir-

onment. Remove the capital-gains tax, The

capital gains tax is a tax which is virtually
declining the purchasing power of the
currency. It is double taxation. By way
of inflation the value goes down. You have
to pay higher prices, because the purchasing
power of rupee goes down. And whatever
you receive as compensation for the infla-
tion is again taxed by the Income-Tax
Department. There is no  justification,
moral or otherwise, for this tax. The
wealth tax collection is Rs. 104 crores. Let
me tell you whatever may be the theoreti-
cal arguments for supporting the wealth
tax, wealth tax is one Act which is the
biggest deterrent to foreign exchange re-
mittances and investments by non-resident
Indians. You just verify whether this is
a fact or not. Among the non-resident In-
dians there has been a tremendous euphoria
as a result of this budget. The non-resident
Indjans is an India outside India. We must
do the best that we can to attract their
remittances, to augment our. foreign ex-
change, to augment our investment mar-
ket and to accelerate the pace of econo-
mic growth. (Time bell rigs). Sir, I will
take only two minutes.

This being the Finance Bill, we can
speak on anything. 1 would like to speak
about Bombay, Gujarat and Punjab. 1
will take up first Bombay...

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): It is a convention
on the Finance Bill and the President’s
Address that anything above or under the
sun can be spoken.

SHRI N. K. P. SALVE: We were criti-
cised, and scatching indictment was made
by the Opposition parties above our stand
on Bombay. Mr Advani came out inspar-
ingly on us on account of the statement
made by the Chief Minister of Maha-
rashtra, Mr Vasant Dada Patil. Surmises
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and inferences are drawn and they level
a charge against us of persecution of
linguistic minorities in Bombay which
charge is worse thap all the accusations.
they have hurled. They said that Congress
is echoing and reiterating the very senti-
ments of Shiv Sena. Sir, not only at the
political level we have been fighting the
Shiv Sena, but at every other level also
we are. fighting them. In fact, criticism
is levelled by parties who are their assce-
iates, who are supporting them in Bom-
bay. These double standards in politics
perhaps have been in existence ever since
politics came into being. This is  sheer
double standard to accuse us of echoing
and voicing their sentiments - which we
are not - whereas it is you who are sup-
porting . them actively in Bombay. It is
a sheer travesty of truth. The very people
who are opposing them at¢ held to be
guilty of supporting them, and those who
are supporting them in Bombay are show-
ing themselves as if they are Messiah of
value based Politics which are based on
non-parochialism to secure national in-
tegrity and unity.

Sir, it must be made clear that, undou-
btedly, the plight of the Marathi-speaking
people in Bombay and in Maharashtra as
a whole is a serious matter which deserves
"consideration. It has got to be tackled and
some solution found so that the condition
of those who are below the poverty line
and those who are less privileged and
under-privileged is improved. The  Mar-
athi-speaking people in Bombay are a
less privileged and under-privileged class.
But along with them there are also very
many, other under-privileged people who
have come from Kerala and other States.
There are also quite a few of pon-Marathi
speaking people whose position is less privi-
leged and under-privileged.

Sir, to be able to tackle the economic
problems of the Marathi speaking people,
creating this sort of animosity, to create
this sort of hatred, to create this sort of
bitterness against the linguistic minorities in
Bombay is not the ethos, is not the philos-
ophy of the Congress. Everybody who lives
in Bombay, every citizen who lives in
Bombay is entitled to fullest protection to
life, liberty and property. No one has any
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business to tinker with the mechanism of
law and order. We shail fight every party.
which wants to create trouble and discord.
We shall fight every individual whoever
tries to imperil the interests of the hinguis-
tic minorities in Bombay or anywhere in
the country. Let us be clear,

Sir, more details have come about the
ccnspiracy hatched by some  misguided
youth in the United States of America to
assassinate beloved Prime Minister. The
attorney of F. B. I said that the punish-
ment to miscreants could be as much as
transportation for life—which really made
me take my hats off for once to the Gov-
ernment of the United States of America.
Normally, people like mes have not been
trusting the U. S. Government at all, We
thought that the trouble that was being
fomented in India, who knows might be a
part of the strategy of the United Staics
of America. Unearthing this conspiracy is
one good act that they have done. What 1s
more important in my opinion, is the fac:
that these boys are of age of 25 or 35
living in the United States of America. I
know the conditions of the Indians who live
in the United States of America and not
for a moment do I believe that the funds
and other material support and moral sup-
port which could be coming would be av-
ailable to these young boys who are 2§
years of age or 35 years of age. In the
United States of America itself there arc
people who are supporting this sort  of
movement. T do hope that those people
who constitute the nerve-centre, whether
they are in the United States of America
or in Delhi or in Ludhiana or in Amritsar,
will be mercilessly dealt with because ite
time has come when everyone in the coun-
try feels that the Government has shown
the maximum approach of conciliation to
tackle the Punjab problem. Everyone real-
ises that Rajivji has done his best to see
that the Punjab problem comes to an end.
Unfortunately the recent developments are
making us somewhat pessimistic about the
whole situation. We are not very sanguine
as to what will happen, But one thing is
sure and that is, let it not be a case where
the country fights against the Sikh com-
munity. Nothing can be more unfortunate
than that, for we know it for a fact ihat
the Sikh community, by and large, does
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not support this insane terrorism. There-
fore, we should work to create an atmos-
phere where the entire nation, including
the Sikh community, fizhts the tcrrerism,
fights this sort of violence, which is con-
trary to the very spirit, the very political
system in which we are working. My
respectful submission, therefore, is that the
people of Delhi deserve to be congratul-
ated. In fact, people all over the country
deserve to be congralulated for their
exemplary restraint, for the exemplary
manner in which. under the most provoca-
tive conditions, they have restrained them-
selves. Sir, it is only at the time of a
crisis that the maturity of a nation comes
to its rcscue. It is only when the country’s
unity and integrity is threatened that the
country requires the maximum courage and
the maximum fortitude. At this juncture,
the maturity and thoughtfulness of the
approach shown by the Indian people is a
tribute to the extremely sensible and wise
make up of Indian people. I have no doubt
in my mind whatsoever that the peopls
in Punjab, specially the misguided youth
would realise the insanity and the fuiility
of the acts they are indulging in and they
would also realise that the gravest harm
that they would be doing is not only to
the land which is so prosperous but also
fo a community which is marked for its
industry, for its valour and courage, a
community which has stood for safeguard-
ing the honour of the borders of our mo-
therland. T have no doubt in my mind that
ultimately that the Prime Minister and
the Government will tackle this problem
with the firmness that it deserves, Thank
you.

SHRT ALADI ARUNA alias V. ARUN-
ACHALAM (Tamil Nadu): Mr. Vice-
Chairman, Sir. T rise to say a few words
on the Finance Bill. To give effect io the
financial proposals of the Budget. This Bill
has been placed before this august House.

" The provisions of the Bill have been
welcomed by most of the people. We find
a desirable departure from the past for
the development of the country. The prog-
ress of the nation is a continuous process.
No budget is a panacca to solve all the
problems. But every budget has to see tha:
steps are being taken for the progress of
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the npation. The mat'er of dispute is al-
ways whether the philosophy of the budget
is fruitful and useful to the nation. As far
as the Finance Bill js concerned, it has
the objective of developing industries, re-
moving poverty and helping all people in
every walk of life. The increase in
the exemption limit from the ambit of
the MRTP Act from Rs. 20 crores to Rs.
100 crores and the increase in the wealth-
tax exemption limit from Rs. 1.5 lakhs to
Rs. 2.5 lakhs and the abolition of the es-
tate duty have given an opportunity to
the critics to say that the budget has tilted
towards the affuent classes. While T wel-
come this Finance Biil, I have to say
something which may cause discomfort to
some of the Members in this House. Sir,
for the extrication of the country irom
the morass of poverty, industrial develop-
ment is essential, If the industry is to grow
at an average growth rate of at least 10
per cent, heavy investment is necessary in
industry, But in 1951 there were  five
non-departmental unde-takings with an
investment of Rs. 29 crores. Now the in-
vestment stands at Rs. 35.441 crores in
217 enterprises. The growth rate may seem
to be pleasant but this growth rate is far
from satisfactory. The growth rate in 1980-
81 was 4 per cent, in 1981-82 8.6 per cent,
in 1982-83 3.9 per cent, in 1983-84 5.2
per cent and in 1984-85 7.5 per cent, The
average growth rate during the Sixth Five
Year Plan as far as industry is concerned
is only 5.8 per cent. The industrial develop-
ment of the country has been seriously
hampered due to inadequate power produc-
tion. During the Fifth Five Year Plan per-
iod the growth rate of power production
was 8.5 per cent. There is no appreciable
increase during the Sixth Plan period. The
figure is 8.7 per cent which means an
increase of only 0.2 per cent, The need for
increased power production was stressed by
almost all the States. De¢pite this pressurs
the Centre has not come forward to ut'lise
the available resources. As far as Tamil
Nadu is concerned, jt possesses an  esti-
mated 3300 million tonnes of lignite in
South Arcot district. So far we have ex-
ploited only 80 militon tonnes of iignite
in Neyveli. In order to improve our po-

wer position and to ensure econoniic growth
and industrial revolution, to ensure regular
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supply of power, some more mining cuts
ar¢ necessary and you must also set up a
super thermal power station in and ar-
ound Neyveli. Industrial development of
Tamil Nadu after 1967 stands  almosi
arrested. Yet the Centre is reluctamt to
start any new industry there. Of courss,
there are some industries and public en-
terprises like the ICF, BHEL and ke
Avadi Tank Factory. But these were sef-
up before 1967. After 1967, ie. for the
pist moie than 15 years, no -industry has
cen set up in Tamil Madu. What is inc
reason? What is the sin commitied by
the people of Tamil Nadu? This must be
answered by the honowable Minister. We
are repeatedly asking for the expausion of
the Hindustan Photo Film Factory at Ooty.
But despite our repzawd requests and
despite the availability of infrastrucrure
and other facilities, we understand that the
Government has proposed to shift it 10
U. P. I may remind you U. P. is not India.
India extends from Cape Comorin to
Kashmir and Agartala to Amritsar. Bui
you are always thinkiag oniy of u.r
Even when infrastruciure and other faci-
lities are available for the expansion ot
I.C.F. in Tamil Nadu the Government
is thinking of setting 1p a new factory
/n other States rather than improvwng and
utilising what is available in our Stace.
Similarly, the demand for inclusion of the
Sethusamudram project in the Five Year.
Pian has not been considered by  the
Centre. When asked why the Centre is
not considering it, ths Planning Comnus-
sion’s reply has been that Sethusamudram
project is an uneconomicil one. The House
is aware that there were so many projects
which were considered uneconomic but
which have been approved by the Planning
Commission, and proje:is which have beew
considered uneconomical, have proved via-
ble, profitable after execution. This has
been proved in the case of the Tuticorin
Harbour Project which was not accepted
py the Planning Commiss:on in the begin-
ning saying that it was uneconomical. In
the Chief Ministers’ coiference at  that
time Dr. Anna, the then Chief Minister
of Tamil Nadu assurei the Centre that if
there was any loss, it weuld be m by
the State. Thereafter, the Centre came for-
ward to undertake the expansion of the
Tuticorin Harbour Project. Now, Sir, it

[ 156 MAY 1985 ]

Biil, 1985 342
is fupctioning profitably. Simularly, even

after all these arguments, the
200 p.meCentre was reluctant and our

leader, the Jate Dr. Anna, was
forced to demonstrate that the project
would become viable. Therefore, to my
request to you is not ot have such
a feeling with regard to the implementation
of the Sethusamudram Proiect and I would
earnestly request the honourable Minister
to inciude the Sethusamudram Project in
the Seventh Five Year Plan.

Then, Sir, this year we have allotted
Rs, 925 crores for iron and steel. For
the expansion of  our steel planis  at
Rourkela, Bhilai and Duargapur, we have
allotted Rs. 505 crores. Sir, we are  not
against it; rather we welcome it. But, at
the same time, I would like to say (hat
the Centre has not comc forward to allot
any amount for the expansion of  the
Salem Steel Plant despite the fact that it
is functioning profitably and this has been
accepted by the Chairman of the SAIL.
Even then you have not come forward
with any proposal for expansion of the
plant. But it is now 1cported that the
Centre is going to inctude the expansion
of the Salem Steel Plant in the Ninth
Five Year Plan.

Sir, the attitude of the Centre towards
the Salem Steel Plant Is very disturbing
and disappointing. Under the Seventh
Plan, the outlay on the public sector is
going to be Rs. 1,80,000 crores cut of
which nearly fifty per cent is going to be
under the control of the Centre. My ques-
tion now is this: When ninety thousand
crores of rupees are ¢oing to be spent <n
the public sector under the Seventh Plan,
which is under the absolute control of the
Centre, what is the share of the Siate of
Tamil Nadu? I am not against  the
Gadgil formula. We support that formula
so far as the ninety thousand crores are
concerned. You are taking away ninety
thousand crores of rupees. Then what is
our share? Now, Sir, we understand that
under the Seventh Five Year Plan, you
are going to allot a mere thousand crores
to Tamil Nadu for the expansion of the
Nayveli Lignite Project, for the second
mine-cut there. The population of Tamil
Nadu is 7.3 per cent of the total population
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of the country. So, the legitimate claim
~of our State is Rs. 6,500 crores. But you
have come forward to allot and to spend,
only a thousand crores under the Scventh
Five Year Plan. Sir, this is the gieatest
injustice. Therefore, I would requesi the
honourable Minister to allot more  for
Tamil Nadu and to invest more in Tamil
Nadu, Sir, we have alrcady been affected
very much. Under the Sixth Five Year
.Plan, of the total allocation that you had
made, our share was only 4 per cent, ins-
tead of 7.3 per cent. Now, as you are
going to spend only & thousand crores
of rupees, our position will becoms very
miserable and the allocation this time is
very scanty. The discussions on the Plan
outlay under the Seventh Plan are going
on now. I am pleased te state and I
thank the Centre also because now T have
becn informed by the Press that the
Planning Commission has agreed to sanc-
tion Rs. 5,800 crores for Tamil Nadu. I
thank the Government at the Centre and
1 thank the Prime Minister. I thanked the
Prime Minister personally also when I
met him at a lunch. But my complaint is
against the general pool which is under
the control of the Centre regarding the
public sector, and not ageinst the zmonnt
which is regularised under the Gadgil for-
mula,

There is one more thing. Due to the
“No-industry district” policy adopted by
the Central Government, we have been
scriously affected. Because of this policy
no private sector unit is coming forward to
set up any industry in our State and it is
because of this policy only. Therefore, I
would request the Centse to drop  this
policy. Again, in the matter of giving plan
assistance, T have been told that the Cen-
tre is taking the per capita income figure
of the Fifth Five Year Plan. It is very
unfortunate. For sanctioning the amount
for the Seventh Plan, what we normally
expect is that the figures must have been
taken from the Sixth Five Year Plan. But
they have taken the fisure from the Fifth
Five Year Plan only because it is con-
venient to you. It may be convenient to
you. But I have to say that it is adverse

to us. B o N
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As far as the figures are concerned, Sir,
in 1980-81 the per capr'a income in ‘Tami
Nadu was Rs. 1271; the all-India average
was Rs, 1564, In 1981-82 the per capita
income of Tamil Nadu was Rs. 1427: the
all-India average was Rs. 1741. In 1982-
83 the per capita income of Tamil Nadu
was Rs. 1376; the all-India average  wus
Rs. 1868. So, Sir, since 1980 our per cap-
ita income has been declining. It is not
because of our policies, not because of our
programme, not becausz of our planning,
not because of our governance, but because
of your discrimination and failure to invest
in our state. Do not find fault in our ad-
ministration. The State of Tamil Nadu
which was once considered as a well de-
veloped State has been ieduced to  ths
classification of an under-developed State,
thanks to your policy and partisan attitude,

Therefore, Sir, I beg of you to re-consi-
der your stand and come forward to in-
vest more amount in Tamil Nadu and
allot more amount in the Five Year Plan
for Tamil Nadu, .

With these words, I conclude my speech.

st weu e @ (ITTHEA):
FTewim  SaawTeay weed, § faga
T S g S wEAew  faw
AT WAT E, ST GEAT FHAT
| gEmT ¥ FO FRA  AAA &
faa ¥ sem & wiw wwy faw
qET SY q 100 FUT  EALT ;Lo
Ao oo F FwE W EHHd
fgar &, =9 %39 # § W F
FU3T dfage AWl FT I H
ara FE@ g | faw AqdT wERd
¥ waw femifer @m w1 @F
g wqAr S fEar & S§er v
gw W & AWy Fr aAvE &
WA FW g | W F qW 750
AT ¥ SeTHT . 1600 TIAT &I
T E T ogu , 39 wqA &7 W
T BT FE & | AET STl
tqer Agred, fegmdie &y wfw 20
AT § FAET 50 FATT TIAT
faa &Y @2ET F #Y g, TW I
FT 29 IA F AWNGA A qH
AT FE & HIT THA SAg W

'
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F9T 15 FAR ¥ 18 AR FT &
T g fawd mrovw fpemm F
g% FATE  UEHAEH AM@l F] ST

¥ & 3wy vza fasly F
AT A | FW § | %S
gafgsr & 11 &Y 0T wWET

STog\ oA fear mar g oTgEr s
gH @A T B | WEIWE 39
gaTenst iy, fogd wwWiT ¥ oTew
FI% T F A AIY HeaT @l
? fr &w=v =&z Figw G AAr
g 9 ar fadq w4 wgay 9 99
9 &1 13 avde ¥ 49 wvHe v
2, T FAW FT W1 FW A A
F 1 mEThn fag §dr AgRg A
T @R T ST A% HW IR
Fr TwA B gErgw  Far 2
oAl g9 AW & fgAEi @
¥ T FW@ E ) 25 M TiEW

% TR QU W mEEd 9l
ge & A% B, IW wET &0 A

gW ®@AE FW ) wRiny
ITAATER  WEET  HIEHATHAT 9%
gafast &t 18 & FUT wWI

T 2, TW@ FIH T Wl W FANH
FW & | WEA FE A A

% fvw g st @ & W &AW
ot gW IW AT SQr A OGIE
¥ me weqr ot @Y g w
mma w9 & | " mEwny fae
WA St & WA uw oA wEAl
& fowa ¥ Oz A aW gﬁr%
SLETCI GO I C i A srévr Ed
AT 10-15 famt & w3 &0
qEr fgar & WO W g
TET AT 5 AT AGT B a1 ui
T A9 9T WIFT TEE AW WL
gz a8, fsad g u‘?aa‘r Ny
FHET TIATT FIN & @I § ;T
T ST dF ¢ I ¥ AR 67
TeAT FA F FTOAATC AT, 7 ATA
gt § oar et woar W&
fsay 7 weare & S99 g
qret #1 IfF F @y T v v
q Sl FH A ¥ ) 3 TANTH
R AT ST g 8 % BHI
mEre AfEd ¥ oge Wy g oonm
UF d<F  9ET AT &l S VAT
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2o

AT ¥ W B AWy wg FEAr
JEgH 1% (Fgewm w e
FESAT AT g wP [4 UEM
THEAT # WitEewy.  AA. &1 AT
ANEE g W ST AFEL FT AT

TREIA § 7 AT HIIF 37 A9 A
gefrzm daz % o e 05 mafer
fEr & R miEea GF ¥ (a7 fever
&4 wated wag ¢ g fegmm
¥ Wl ¥ faww ¥ fqc ar gy
SAHE F UHEeRT AFET F oA
¥ faqu g7 AT =ifzr, AT WA
2 oA A amA e g &1
W AT KD ATE O F | AHEA H

wEar 3. 1% 4g aq T SArET
T AT OWOET | :
AT AT gwAsty AT F1

I F OwE SisfelEA ur g
39z I\ﬁﬂ'l M AqAAA FEIAT
TSAT & Y9 I 1 AR TET
AR BT F gREE AT a3El A
g1, A1 g witear ¥Fex T 9TA-
fazar %Pﬁ AL I C -1 A it ol
Fl AW & UR UgamEe #1 GAE
FAT & A qT qF  fergerw H
THEEEL AR #t fifer #1 8FeC
TET AT, wfiweny BT FT owd
G QTQTTWT ?[?"T ?JT qd TE
S OATS 45 TR 93 fad wi R
TE-(FG  FET AT g T dwawW
AL E It e B M
WIS Z ) FFOT T qAEAT UF
g7 A amemr g, Wy
1 FET F Hav gq‘r} T & eI
aE qifen@me ur fade o &
HEY AT TEEHE %Ay W Aed
¥ AT WA %, & am ¥ gl
TAET AR, TSAET FrogATT T
THodle THIATT & 1§ wud

AT TERGET SR g § 0T AT
AHEUT F1 FT FIAT A<EFT FT TIH
33 g wifEm Wi agad AW

ag“f g, 9d a[w qeETe {geseard
FY AN WL FEmeAwm  F O ael
[t L S T e D L O 1

AAGT 9% A1 fgar ¥ OF F FaA
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TEL TSI | AT FAT KA L
fF qme &1 Mg 7z Tar ?
oIS FAT F g fF gEART udrae
faerew, 3TET T TISHNT AT AAT
g @ var, fywr & gew
arfgr ? fEgged™ ¥ gaar sEEue
g wxar ¢ ¥ gz 9 ofugr &
fgar @war 21 AwT fwwmi owr
femgaifea sz @ faag & awow
o AT FT SR Wr o HT
W R faa HIT ST oHTET A
SR & g AW SER NIW &
TRl F & 5 A aT Haw
a1, =4 a<F Frig-afe- a6 Qéiqr
TR TFR § T

I 22 ¥
fogesr T =7 ArT T3 ®wY O (E4T
R S9% BIAEET 82 or@ e

AT T FEATEA FET UL AL T T
W ¥ g G OTAT | AmE E A
T "FS T AT AT T T FTF
fasd a9 T WA W@ &7 29
Tq HAT FT IR FA gm% |
T FRT AT fr @ oGz e q
F@A  aET § |

EEREEIR: I (M st
¥ orfadr SR wWIE N, SAAET
F U HEF OASE A, qr (gege-
g &0 afedde # minay A
gT A Aviaar R grAiEERar &Y
ST %lrrq ¥ ag AWIT I TE AT
VY giAar H, 9T SeTAr IIA ALHT
EARI fas =R IS &
FRO Al WG Tyt Av
gEHE WEF FGT F AR ¥ <
g mr wTdsdn afvkgfaa & snw
gary  owAnAs Teafeat fars
W & ur "adiehm  afrfeafrat F
FRA AT, T7F § A3TUTH, TFHATEA

“Hmr WA sA W E AR 9EA
TAETE TIUT I FCW FTFT R
afeT gw R O :ﬁfa
fFTH‘?'(’TT oow qiten H, owaw
g & feafy A1 wEAww  wEd
g FAAT T | FAT FIET E
WIS AW HI AET B T F L
o fFEE #F &IT 200/~ ®AT
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a@y ¥ a1 500 ®TRT AT 3
8T 1000 ®9AT aTHT % ar el
FeHtEr. At {5y aemev 9w
qET GgE H AT FR AT AR AT
g feam = v fisE
ae & FEH & 3t faar
TEEAl ¥ o FISR ' ¥
1 & fau a9 & Wy F I
F fauw . afsT § = & wal
agar z. &5 fegemmwm & m“T
T qawra s s FATIIvAT
wqET AFET § 99 ¥ fEerE ¥ew
;i TG FIET AT 1 F =R
fe s faw @ 2 wmw a@
qoEEt &1 UHTW &7 f@ET § aed
IEMC | HL WAA FQH A SHTAT
T OGAR WA & IEIE R

e TN TEATR AT 38 1A

AT FATIT
yITT F snzs?ra
aFEd  Frefaer

~

gETE OAT
& gH qg [T
TFIT &
CE I | v
r @ W F IR T gedl
gar BT & &  g9WHA g
Eh'TJTf%’TI' FAECAE 1 R %Trrrr:ﬁ
wiET  §FT & AT AT G OE,
FTEAW FFR A ARG ASEwAAT B
987 ¥, FfqeiAeT ¥ 9 ¥
FTOE g T wEmi A g
FLAT § Al TERENH ¥ W1 AR

t(eﬁfncrcn & fgare v o zrear
T AT w AT Y, wE AT

FAC BRI 1 FEE A famE g
g s femw wifve dam 99,
Jg WX W OFEART  WT AN
SN T =R

gmy  faeE mmE  dWw @
T B &1 famew & #iferer
FX W £ UMT T FEH  TIAT
T SER gF W@ I g\
Ffew oo % adF § FE f@

Sil AT FIET GEE
Foar, @t Aifqml sfmdr e
ArET FT AT THISAIR HT EqTGAT

Fr TG Aliqai g € AR gdTEE
FFTT AT FHWFANET  gRET U
fe zrEeT 3 @i fggmw &
AT A & faFwra fag ot
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ol gwi*: SOTET  ®94AT  faAT %’ faith and worship; Equaiity of status and
'sferfgqar TFET  FT I | ’ of opportunity.”

l o~ - 3 ‘

. R } 1 gw = famn wagm ww 7 A

TR IEAEAS A, | gafy fegemd & v o EeT §
!

L ™ s oAt gw owAdT
FG F, AT F oTA oam ol
oM @ & TEEg frrqiTe
Eofi ’r‘a Fiedteamd, st mag gaq
!ai":‘z TR 39 A & 2T

Y Y

“The State shall, in particular, direct
its policy towards securing--(a) thai the
citizens, men and women equally, havz
the right to an adequate means of liveli-
hood; (b) that the ownership and con-
trol of the material resources of  the
community are so distributed as  best
to subserve the common good; (c) that
the operation of the economic system
does not result in the concentration of
wealth and means of production to the
common detriment; (d) that there is

equal pay........ i
oz FAR  TAGET  NETT TTE
z  ardigrmA § faw aid

g archr“r gl @ fyateor weT

T W 20 FUT HI W THOATTO
o qro FT AT 100 FUS FL 3T |
39 F 100 FUS ¥ fEAV
T5, ITFET KATE AW FT FAGT HI
T Wi AE gwe EEr St
sifert &er <2 & a® WE &%

TE Wew W40 URdT ST A
madl  AEA 73 F o T O Hew H
FUTE-FUT  @FT & FmE T,
FATT AR AFE &7 Fa@ar ¢ 1 7
Wt 3 A AmieF 21 qr ¥ qIT
T &M W gAAT RafAE zAT
FET AT Irqﬁrarar AT ¥ FTET
%, #ETE F TAFT F %rv”fa:grr'r
FTOTET T i@ § -

“We, the people of India, having sol-
emnly resolved to constitute India into
a sovereign, socialist secular democratic
republic and to secure to all its citizens
Justice, social, economic and political;
Liberty of thought, expression, belicf,

W g Agrgr  wFar | Fg&rr:r #
A FT TH AT AT (AvETH ST
W g fF @t gaw A =3
SATEYATS ST F &l WG TreRer o
Wg, =g wwmy oS @l W@
HETTHT T’rra“r W@ gL T g Ty

.l

R I w fag igARE wfeag g

ECEREECI G D B n e E v
I A I SAT KT ZHAT I H
A | S (ASA FT &L VAT AT
AT AW waAy fyemardy 20 33
Froars w3f % TR EAT E T A
* g9 ENM @A Z |

T-wdT AT gfear T Ty
FT Wiadsr (zenf & o1 150 7 7w
ot # AE oI FY TE—

“The AICC() declare unequivc-caily
its commitment to socialism. Socialism
has been our goal because in Indi’s so-
cial and economic conditions, no other
way was conceivable for oslving the
problems of the people. In the thick of
our freedom struggia Pandit Jawaharlal
Nehru placed before the country the
objective of socialism for the eradication
of poverty. The Indian Nationa! Congz-
ress has followed this path steadfastly
despite the strong ooposition of vested
interests.

The fundamentals of our secin! and
economic strategy- were taid down by
Pandit Jawaharlal Nehpu and Smi. In-
dira Gandhi.”

FEMD  IT TFNTEA  AERES. ZAN
AT ?’f 2] FGT FEEN T RHTT J
%z waT ¥ Tw ZwW :arq:-r—rr T xrrrr—av'“‘r
GHTT AT TAIGAT & qGE] TEIR
sgee AR fgr s #H @geE =T':mr
I GURE A e o A = |
w2, & maw wwr o fAeen oA ¥
FITAT F AR FZAT qwgfrgmﬁ
T &Y qE AT AEST S ‘Pa%’fr
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T T ?ﬁﬂ" FATYT 91T 9% N0 =977
< & T gw aursardr ity & saw
g V2 & g9 TEAE AT &1 Wi
BET TT% {7 TEMMET T8 & vE §, g9
GuTSATE &1 F{gr STEd E— — ITHRT
FIATT SET & & Trnﬁ qrdt 5 faeett
| F099 FHET F ATFAIH 7 AT AR
T TE T (T ¥ I & oareEm g
gF F OEISET AT AT &7 HaeT

fermt 23—

“Among the policy areas requiring imm-
ediate attention is the question of raising
agricultural productivity, particularly in
areas of the country where new technolo-
g'es of production have not yet made a
significant impact. The AICCI) believes
that this js crucial to the removai of
poverty and also to the next phase of
industrialisation and the consequent expan-
sion of associated empioyment. The AICC
() urges the Government to give high
priority to improving tice  productivity,
particularly in the eastorn region, This
programme tun on a piot basis in 1934-
85. holds the promise of transforming the
social conditions of some of the poorest
areas of our country. Several bold and
innovative steps are, however, needed tor
jts successful implemeniation  including
Jand reforms. The AICC(I) hopes  that
these aspects will recived the most urgnt
attention. An important element of our
agricuMtural policy is to provide the incen-
tive to the farmers by ensuring reasonable
prices for their products and  supplying
subsidised inputs. This stalegy has  paid
rich dividend in the past. The  AICC(T}
while commending the .ontinuation of the
same strategy, welcomes the Government’s
decision to reorient ihe Agricultural Pri-
ces Commission as Agiicnltural Costs and
Prices Commission, which would  vastly
benefit the farming community.”

S Uit A FHEe e W A
O T Tug HE TiET qardy T4
T AT, T qWT GF F7 I 1980 H
10 wqaT fEe T 72ATT ¥ FIT, 81
¥ e 10 w17 F {ZATE F g, 1w
'83 ¥ 10 TIF Tq@RA ¥ (BEA A
aqT, "84 ® 10 w1 fFaew & frAmA &
qIT | gAY AT FAY 5 I AT FAUATH
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SAAT & A § e B gw wiwend
TET TS AT TG TS
Frez UT ATE® FHOH a9 W@ O,
qger &fRT x4, B meiar
T, WAT Tq A« A FT 17 37 5
BALT (FAET FEIET MAT ) (EEE
EC S S ¢ B - - < £ o
FT T & AT § IAF I aF-qT
TS wEN B W F | wE A
HTAT T FEIA BT E1 4T 18 UFE
FT AR, § HEAT WA § O W
maﬁ ¥ A @al & FW fFagT ore
4T sz H 5 TI4T (Fa7eeT S0 TRIUT
g wE TAM B BT @qEAT &,
FI@ GITAT 1, FGAT @HEAT T,
oSt AAE g1, A7 @owy &y,
F&H B wE F AT AFRS rFFT
GHGAT &1, T2 @IEAT A1, AVRE LT
Y, AT @A Y, A1 |@hgAr 2.
HFET FARAT gl, S AT qIRIT oA
&I, AT FST FT &9 (9@ 719 FHET
# T G7T B, TG TG { FAT aqr &
o gH q*frmw TIEEw  FT
AT 5T ASTET & | T T AT AT 577
FOEAT arrcer q, vﬁxa—omer e
T Fd 4 (F q1ga #a7 &7 & q7 wa
FT g 1T §, (&7 < 999 F<A q1e7
g, AiF R Tam "y o Ffuwes
Fi AETT FHT TG0 TAAT | WIS
FETA  qVIAE g7 fAg St S
fopamal & Tequtr <@ &, el & e
FI HTT7 ATAT §, STF AT F T 959
(F37 & | AT AT HAT E, 10 T 49
st fagama saw fog @ g%
i UE R 530 ) ;

S FEqA™T T 0 GF 10 w0

T A7 qi A%C WH SO (&a Har
g, TH% S§ 10 THT Fzr ar faeg

g 9w e S %, fRT 10 AT
g i qUF HEHSAT (g9 FaAl
g 5g & wlysasae 9158 w7
FiTe FHM &0 & A1 THH A1
Faer 5 TGO gT KIF AW el |
" a‘m%‘\grg}:r T g F AF
FaE WL AW & TG FAT
AT AT @ WS EET &1 o2
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wiwy Ffede ® ww S
W § o am ¥ wyaw g

vﬁ fogri &1 wwwym #1 YR
g a ¥ WI U 10 F Iy
15 wur T agar qifge | wfag
Y HAL 10~15 T IA T@r &
T gn fowrl & ¥ wed e wg
garET 7 fagsar @) F & faw
we St ¥ wgar Wmedr g oW
ww feo fwar wiw ¥ 1’5 R R®
wiT W Sraesy Y gRd, g o
ga f W § wd { wm off wd
g AT ST W HEF QAR
il st § oAdf @ fRondE
Tt & Fr§ FAf &1 IMAA 5
T IR Fgen @1 famE fiNg
§7 U T FaW AT 25 TOUM I
qgr faur ST &1 @ WIA WEAN
3 fo oase ¥ «§f s, g AR
I & YW A T A qq,
N grsre § Iw gwar g S
)WY U AN FOYTH SRy,
9gF TR T AT WA A A
qr, 3I97 8 uA T four ag
FE § f8 T 7 AW ag W
@ gF &% I oW F IR
wren #y agrer faw w0
™ W w0 g W & fag
WA wIW  JIHT g ST ¥
= wwfeud & fae, ged e
T o fewsiz @ &, 9F faans
wET W W H AG I,
aF v K wad $E0 g g far
SUBRLEURE IS UL B TLCOE I T
gﬁgﬁzfaa g¥ mmirz, IYFI WY
F& ga ¥ ! F weF wMA
fagiat a0 aa'rgtﬂr TGAT LT i |
Wi ogg F oy A Ay § WA
ST AgHd A A &  witsas
wg F o4r e WIAE §, S &
yT T THT G Y % I
g FE-gfeqy FF Wl IR N
§ @ A sedn wyw W dEF §)
18 wwE W twur WIY TEA FY
Qo gwl P, Ffew N I qwy
Ul 5 THE Ul 3 OFT A AX F0AT
At wedt wwd @@ {3 @

® Ty Ay qEdt § WY wAX Mrad
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-F otefomt Bt QU e Tmn g

afet st fagsgar wg 2 o6
wg A ﬂrqfq'atgram‘i
¥ AR ow T W 6 fEA I
wreatars # Fi§ 4§ alr wr au
T @R gl § uw ae faoy
¥ fag 50 wur zra W1 oaw:a 2
W HW F AT Y & g @ g
sr‘rsmzfaaf dT sNE S ol
Y HE g W aH A ! ol g
% OfmeaRa e &t Wifee
miade gt errfrwr, fg'g?fm Y
G0 I U TR ) O S ¢ 4
foat & wre gwgEe & T F
15~20 O¥F 4t 2 dr a@ wa
BlgwT WL F StArd qlEm afe
FeET B OUIr I | AT 15-20
gHT AHA T fEg w1 32T me
# 300 WC Ft AT @rEI R,
it ¥ arr W HE AT
W@ CIFeI  §RT F Tl
FATIAT A @ frgar w@e F:
 oud Aqrerw ¥ o oAy faw
wft ft & wga gy g v oam
difwg fadt fgrn & are gPemm
¥ 5 T qqA &, 5 AT A
g @ ¥ fawdt # @€ arw
g ¥ fewrfrz :wm & 30 %
we IIA g3 Fadmr @y freelt &
fatt Fm fET Wt @ wIAr @@
qrE et g wae i fwwm
Y3 QR IRErT F oA A AW
U & I FF ¥ gag W TN
Ha TH AT %eT AT 3T 4 @
g wqar g3 At A ¥ A4H fawe
g8yl 8 AR g CE I O (|
WAL #& q F T Wiwe
yrfwafes, % a-q' H TH  H@TH
Tt el S, $% ara w0 et
F1 FA BT Sfg, &% @4 7 ¥w
FIX A fra AT feyre & gafa
gl ® HA[ IS AT, YT A
oy g gay A aars & fF
fafams &5t 12 wg @i Afew
& 3z wgwr g & frwm &
g ® fdt qdt g8 3 fagw
tgfvmiraa‘tmita@rwﬁ

amrwgvzm{ﬁw LA 4

-
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gast FEar § fr o (wam ows
Af T wEN @ ag 12 wa
gt F1 AAgd i ug drswr §
o gn wifdw ¥ 12 o § witw
THE 9 A At & ww W
g frwin AT awgd 9 | e
FL UF 9 @I AG §F qF W
A & A & framl A, asgl W greg

H gIrA Fi fawr ¥ FE 9% aFF

# faq &t STt A1 wARE T
g & @7 z@ amm Iamw &
g favaiw 2 & wrwhw faq
Wl SN UG X @ P ¥ AR
W Aw # R @R T faars
mavd & fawrs gr ame A o
g F@ Al ¥ faere @@ ¥
F WA @ R A faww
¢ fw fggetin & St Ged g,

m-ﬂaﬁmmré’faww;

qid AR Y der @ fear F
¢ FIN T AT qW TE AW

fomiar | 29 Hfwaq &

Wdmdag, wiaa fz:q;am L}
sifas ok wrafas e ¥
Ifrrt  afcrar w@ & fad o
T Mt fow W AW
mrwmtmﬁa'c | AR
R mmqn # ms‘raﬁ Tt
qme, | ® f i e
O O 'wasy & fad wree
F 7P WY faXd awpel o afyeer
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o ¢ gefed  wour |its 3w
afcfeafaat Y 4t ar I
F AT IFT WA AW H e
AT AW AT G, WA
N qHET R A FT 9| WS
o gd § o gy 2w § egeRr-
WA @ Wi, feemeredia
gt e s Gwt 2 sAreiel
wﬁgnr A W Strmr anfgd &few
WY AAET I 9wd AT 9 THS
$4y i frgmm M AT TR 9%
was g aifgd o gw ar muey
AT F JAAES aswa-rﬁgqu
wadt quadfy  qreAr & &7 9ET
¥ WrErw A W AT WEHRGE T
T §, @€ gyl T FTNIRN-
f2dr =TT &y fgrgedm & qu O«
g g fegeam ¥ & ovat #Y
T §1 WS g A feafg w=&@w
g w9 Q¥ IMH g@wEr dwe
SO HST @Y L W W F

FIT AT AG ¥ 1947
¥ 12§09 dw A g drdfes

%6, W § FO=1  w@) A dwv
% 3 N gd e ¥ o@Afe ®
_Wrgart gy Tt st gfea

T
FEHY TFEIT qT FAR FT daex foar
2 wwEtfiwa I Ndw @A
$fd, e FEAF @I AR
N ouw e W owr A,
fast mﬁﬁ W't qm RETE;
Mg AR FEAE qFS W G
FARAT I MIFET 9T WU
a@ DEsn ¥ qwA AR
AR IIAWNTE AgIRAL, A Ay
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¥ N mar § rag FMaw@
o7 AT g 1 s gwik el X
Rafs og & f& agree 4F =g,
dffr A aaA By a5 T
g 1 fedqifars o ag Wi A
Tt § fr g8 WF AdY, ase
g\ GHTC A qTE ¥ OAg A
far s & dfww ITE A
& et § 1 F ey A FY qwF ?
fRgmm ¥ g7 At gwemr
¥z §or Hmarg | Tl fw-
TNT AT AAGI § TOT WEAF T
# fag, fgrrema AY e WY o
wWafay i@l AT g #H
gemT ¥ FHIX 9T A
g Mt zad faw gwe § gragm
Fo gom 1 femem S oafae
wrfrgd  frww wvar B0 T
e # g =4 Fw= ¥ wia-
U ®r grn . feRwae & ol-
AT I FIASEA & fag
™ wF, uefrfedt or mAeewT-
AN g & fag  awd 99-
affs gty ¥ SYIEW @ TR
THFT ATE A AT ENM | g
TET ® SEA W WeSE a9
EAQUSIIE 1 S ol S B
o Qo WIX THo Qo G HTH qHI¢
\wEmwmsar gwam W g fF
T A FTEar FaE niwfeq
fomr amm  &ife War aT SEd

TEATAR AT @ 5

WATX ¥@ & Fwr oo USTE Ay
e EgrAr # 6 fggE=  us
i we @ 1 g fagr
ferer ey ot %Y qrdt SN FTKAFAE
T ¥ arg AG A IIEr AwEwW
Tgn & oot ¥ srar wEr g
fegam o tawi @l & 1% Wiy
st fargarg v fag o & whR fe
IwE wAH 3 NNF | @rh

e wwvdar g fe ot fre it

+ %q’ﬂ ¥ f%ra\fﬂln ¥ sy m
Y E MIT ST QRET EEAY AW
WE SR A3 $TRAE 9w
TET A AT g FART AT g
gERIRew & migtwfaaa ¥ wrqqd
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) TH 97 ¥ §F ar@ atal §
fefer aqrex w1 d@omm fear
IE WX ERR FT A O
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SHRI VITHALRAQO MADHAVRAQ
JADHAV (Mabarahstra): Mr. Vice-Chair-
man, I am very grateful to you for giv-
ing me an opportunity to speak on  this
important Finance Bill. I was listening very
carefully to the hopourable Shri N. K. P,
Salve and the honourable Shrj  Nirmal
Chatterjee. They have given the entire pic-
ture of taxation contained in the Finance
Bill. My honourable friend from that side,
Shri Hukmdeo Narayan Yadav, has bitterly
criticised the Finance Bill, T do not under-
stand the reason for his  criticism when
he says he speaks the lunguage of the far-
mers. The honourable Finance Minister
has given so many concessions and initiat~
ives for agricultural development. There

is no magic in this country, there {8 no .

magic in the world, by wheih
4.00PM everything can be be  changed

in a minute or in a few
seconds. The only thing 1s that the process
has been started and this process has been
started by the Congress rule and that
process has been consolidated ‘and  that
process has been made more public-orien-
ted by the honouarble Finance  Minister,
Shri Vishwanath Pratap Singh.

Sir, only yesterday, while he was mo-
ving the Finance Bill, the honourable Fin-
ance Minister said that a sum of Rs. 100
crores more was being provided for the
development of the Scheduled Castes and
the Scheduled Tribes and also for rural de-
velopment. But, Sir, in the mormning pap-
ers, in the Press, not a single word has
been said about this. This is a very great
thing so far as agriculture is concerned and
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yet our Press has not mentioned anything

about it."Our Press and the aristocratic
people never give any  significance  to
things whieh are very  important and

which are being done by the Government.
I congratulaie the honourable  Pinance
Mipister and he deserves our congratula-
lions for this very useful step that he has
taken regarding rural development.

There is another very important aspest
which is there in this Finance Bill and it
is this that the Income tax limit has been
1aised to Rs, 18,000, Previously, it was Rs.
13,000 only. Even within this limit, all
industrial workers in the country, all the
middleclass people in all the Class JI{ emp-

" iuyees have been exempted. Is it not a step

towvards sogialism? For this also Sir, I con-
gratulate the Finance Minister, The sec-
ond thing is that he has given concessions
for tytes, tubes and seite common arti-
cles which are very important for day-to
to-day use. The other important thing that
1 would like to mention is that our annual
food production which was 130 million
tonnes in 1982-83 has gone up to 152
million tonnes in 1984-85 and there is a
arowth rate of 13.6 per “cenl. But  the
industrial growth fate is only 7 per cent.
The growth ratg in power generation is
13.5 per cent. Now, in the original esti-
mates for 1983-85, the budgetary support
to the Central Plan was Rs. 11,420
crores in 1984-85 and Rs, 11,751 crores
in 1985-86. In the Revised Estimates, the

‘respective figures are Rs, 17,351 crores in

1983-84 and Rs. 17.491 crores in 1985-8€.

There is another  important  thing
which T would like to state here.  Very
good steps have been taken by increasing
the foodgrains subsidy. This subsidy has
beqs, increased from Rs. 850 crores to
Be 1,100 crores. The fertilizer  subsidy
last year was Rs. 930 crores and it has
now been increased to Rs. 1,200 crores
and for the indigenous fertilizers and for
the imported fertilizers it is Rs. 632
;rores which means that the total increase
in the fertilizer subsidy is Rs, 1,832 crores.
Then, Sir, I come to the question of ass-
istance given to affected States. Last year
it was Rs. 130 crores ang this year it has
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been increased to Rs. 430 crores. 1 do
not want to touch Defence now, and I do
not want to go into other aspects because
they have been mentioned by the other
honourable Members, However, I would
fike to mention a few other points here.

The last year’s Budget was ofvthc order
of Rs. 41763 crores and the revised fig-
ure was Rs, 42,710 crores whereas this
year it has gone up to more than Rs.
50,000 crores. The total outlay on  the
public sector was Rs, 97,500 crores and
now it has been increased to Rs. 1,10,000
crores which means an annual growth
rate of 5.2 per cent. In the case of irriga-
tion our target was 13.7 million hectares.
But we could achieve only a target of 11.5
million hectares. The total amount allot-
ted for this year for agriculture is Rs.

955 crores, for rural Jdevelopment Rs. 932°

crores, for power Rs. 2,090 crores, for
drinking water Rs. 952 crores, for forestry
Rs. 54 crores including an amount of Rs.
26 crores for social forestry and the total
amount allocated for the implementation
of the 20-Point Programme is Rs. 4,900
crores. So the tolal amount, including’ the
subsidics to fertilizers and subsidies to
food, will come to more than Rs. 6000
crores in this Budget, I think that a very
good and a- majer step is taken towards
agricultural development. But, Sir,  with
your permission, I would like to say that
our major population, that is, 70 per cent
of the population, depends upon agricul-
ture. And this is a Budget of Rs. 50,000

crores. We have increased the  amount.
But it is not more than Rs. 6000 crores.
T would request the Finance  Minjster.

while making the Budget for the  mnext
vear, it should be seen that the amount is

disbursed in such a fashion that 70 per’

cent of the Budget amount 1s provided for
rural development or rural masses who
are living in the villages and 30 per cent
is disbursed for urban development. This
is my suggestion, because, Sir, our late
very beloved leader and a founding father
of this pation, Pt. Jawaharlal Nehru, had
said that agriculturé is more  important
thaw industty for the simple reason that
idustry depends upon agriculture.
The industry, which is no doubt very
important, will not progress unless agri-
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culture is sound, stable and progressive.
So this was the dream of Pt. Jawaharlal
Nehru. He has given a reorientation to
the agricultural development. In 1950-51
our agricultural production  was 50.8
million tonnes, in 1970-71 it was 108.4
million tonnes, in 1977-78 it was 126.4
million tonnes, in 1978-78 it was 131.9
million tonnes in 1979-80 it was 109.7
million tonnes, in 1980-81 it was 129.6
million tonnes, in 1982-83 it was 133.3
million tonnes, and in this year, 1984-85,
it was 152 million tonnes. So this is the
growth in food production. Not only PL.
Jawaharlal Nehru has said, but also Ma-
dam Indira Gandhi, our late, distingunished
leader, when she took sharge of Prime
Ministership, at her first broadcast, said
on the 26th Jandary 1966—I quote: _

“Only greater production will solve
our food problem. We have now a well
thought out plan to see that water and
chemical fertilizers and new  high

yielding varieties of seed, as well as
technical advice and credit, reach the
farmers. Nowhere is self-reliance more
urgent than in agricultere and it means
higher production, not only meeting the
domestic needs of a large and increa-
sing population but also for exports.
We have to devise more dynamic ways
of drawing upon the time and energy
of our rural people and engaging them
in the tasks of construction. We must
breathe new life into the rural works
programme and see that the income of
the rural labourers is increased.”

Sir. this is the document. In 1970-7L
our food production was 108.4 miflion ton-
nes. In 1984-85 it has reached 152 million
tonnes. This is a fanfastic achicvement.

Another thing, Sir. Sir, we are having
about 22 agricultural universities. We are
doing a lot of research. I am not going
into the points which bave already been
made by the previous speakers. But what
should be done in our couniry and what
is there im our country, from that poiqt
of view I would like to say that  thiv
scientific community, this scientific man-
power, must be properly utilised. We are
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[Shri Viihalrao Madhavrao Jadhav]
spending crores and crotes of rupees on

agricultural universities, ang there are '

more than 12,000 scientists working in 22
agricultural universities. It is not mercly
education or a question of doing some
experimental work. T would suggest to the
Finance Minister that when we are going
to inciease our food production and
very soon we are going to enter the 21st
century, agricultural scientists should be
utilised in a proper way. So these 12,000
scientists should be given some villages to
be adopted. Ome stientist may be given
3 or 4 or 5 villages. And it should be
seen that the entire Indian agriculture is
given a new orientation and scientist or
technocrats working in the field who con-
tribute towards more production must be
given more increments. He must be given
more initiative. As I have read in the
newspapers and as I have heard on the
radio, ong scientist says that at the end
of 2600 A.D., ie. when we are going to
enter the 21st century, our total food pro-
duction will be ‘225 million tonnes. Why
should it be only 225 million tonnes? That
means that the increase achieved till to-
day is only at the rate of 3 per cent and
the target that we have fixed for the year
2000 A. D. is also not more than 3 per
cent. This year we have achieved the
target of 13.5 per cent. Last year, we had
increased our production by 9.5 per cent.
Why should be not fix a target of 10 per
cent per year and why shouid be not pro-
duce 300 million tonnes of foodgrains?
As one friend from the opposition said.
China has reached a production of 400
million tonnes of foodgrains with dess cul-
tivable land. By giving a reorientatioh to
our agricultural policy, we can fix a tar-
get of 300 million tonnes of foodgrains for
the year 2000 A.D.

I would like to give some very valuable
information. One scientist has said that
only 2 per cent global food is harvested
from Ocean in the form of fisheries, Suc-
cess of agriculture depends upon the app-
roach of all concerned to farming and
the approach of scientists, farmers exten-
sion workers, input supply agencies and
policy makers. Similarly, the —succeés in
the develapment of economically viable
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technologies suited for diiferent agro-ecolo-
gical conditions will depend upon the ex-
tent of interdisciplinary scientific
generated. It is cstimated by a renowned
scientist ‘that 50 years from now i.e. by
2031 A.D.. we may have a population of
about 1231 or 1375 million  depending
upon the planning of women literacy.
Normally, we take into account 1231 mil-
lion and we will then produce 227 million
tonnes of foodgrains to meet per capita
requirement of 225 kilograms per year.

At present, agriculture which helps to
produce about 45 per cent of India’s na-
tional income and provides jobs to over
70 per cent of the population consumes
only 10 per cent of the commercial forms
of energy. Modern agricultural demands
require increasing quantities of cnergy in
order to achieve the desired level of produ-
ctivity, He has suggested
measures: (1) find  undiscovered fuel
sources: (2) fully exploit the renewable
energy resources like biogas and biomass
and hydel and wind pewer (3) step up
Research and Development efforts in solar
energy for utilisation in harvesting: (4) de-
velop nuclear power as a major source of
energy.

The tasks ahead of us are these. Wha!
we want in the 21st century are new
agricultural plants. Agriculture in the 21st
cen't.ﬁry should depend on new strains ef
plants capable of 'plodacing high yeilds
and high quality food with minimal am-
ount of inputs in terms of water fertilizers
and pesticides.
tvype of genctic engineering, conversion' of
cereals into nitrogen fixing plants, resist-
ence to virus and other pathogens, improve-
ment of nutritional quality of cereals and
pulses. "This is about agriculture.

Sir, our country has made tremendous
progress in the development and improve-
ment of health. In 1931-41, the birth rate
was 452 and the death rate was 31.2
(Time Bell rings) Sir, T will take only 5
minutes more. In 1951—61, the birth rate
was 409 and the death rate was 27.45.
In 1961—71, the birth rate was 41.2 and
the death rate was 19. In 1971—R81, the
birth rate was 31.1 and the death rate
14:8. From this data, it is very clear that.

efforts .

the following~

For that, we require new’

F
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~ovur birth rate has been decreasing and
our death rate has also decreased consid-
crably. That means that we have control-
leq our population growth to some extent,
At the same . time, our health has also
improved. Now, Sir, there is a very impor-
tant aspect of that. Nobody in this House
has stressed that. This year, Sir, we have
imported edible oil worth about Rs. 1300
crores. It is a great challenge to the sci-
entists “of India. When we could produce
152 million tonnes of foodgrains with 13.5
per cent growth rate, why are we not
able to produce high quality oilsezds? Wa
can produce. But there are some bottlenecks
because I pemember that once upon a
time, the Government of Maharashtra has
announced that groundnut can be purchased
at Rs. 500 per quintal. Whatever target
that they have fixed, our farmers have
produced double the target. Now, I request
the kon, Finance Minister one thing. He
understand the depth of this problem
more than what I can understand. So, I
request the hon. Finance Minister  that
now the time has come that we must pro-
duce an agro-industrial societv in  this
country, We can have industries based on
agriculture. Sir, it is said that 40 pzr cent
or 50 per cent of the pational income is
shared by 70 per cent of the rural popula-
tion and 60 per cent or 50 per cent of the
pational income is shared by 30 per cent
of the urban population. This  variation
can be removed when the  agricultural
community is engaged in industry. Now,
what should be done is that an agro-in-
dustrial socicty must be established in this
country. For that we must encourage the
co-operative sector. Sir, Maharashtra pro-
- duces 35 per cent of our sugar require-
ment. About 100 cooperative sugar fac-
tories are running most successfully. Just
_as you have cooperative sugar sec-
tor, why don’t you have co-operatives in
other fields also? Instead of lending mo-
nev to the private sector and some other
sectors, you can support the co-operative
societies in textiles and engineering goods.
You form the co-operative societieseof en-
gineers and tell them that you will give
them incentives; you tell them to go ah-
ead and you supply them with finances.

(Time bell rings)
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Sir, another very important thing is that
sciénce and technology, as I said earlier,
should be introduced in agriculture. Now,
there is the question of drought, drinking
water and famine. In the case of Inter-State
irrigation projects, there are so many pro-
blems. We are having  these problems
for the last 25 years, Sir, I touch upon
the problem of Maharashtra because I
come from that State. There are 42 med-
itm and 22 large-sized prujects which are
lying with the Central Government for want
of sanction. The proposals have already
been submitted by the Government of
Maharashtra. Sir, the total irrigation po-
tential of Maharashtra will not be more
than 30 per cent even if all these projects
are cleared. Today the irrigation capacity
is only 10 to 12 per cent. So, wherever
it is possible, please do sanction them as
early as possible and make more provi-
sion of funds. And I do not understand
why they are lying with the Central Gov-
ernment or the Central Water  Board.
Suppose you sanction them early, within
five years all these projects will be comp-
leted. Today Maharashtra produces 10 to
12 million tonnes of foodgrains. It can
produce 30 million tonnes of foodgrains.
The production has increased. Tt is not
due to the contribution of  agricnltural
research. It is due to the more availability
of water, it is due to the more availabi-
litv of fertilisers, and it is due to the
efforts of our farmers. Of course, scien-
tists also play an important role. ’

Sir, there is another important thing
which T want to mention. My friend, Mr.
Salve has also spoken ‘about it. Before 1
conclude, I will touch upon two problems.
Sir, ‘there was a lengthy discussion in this
House and in the other House abgut what
Vasantdada Patil said about the Shiv
Sena statement. The other day hz  has
also clarified that he has not  said
like that. Sir, the prcblem of Bom-
bay cannot by solved by mere shouting
frem this side or that side. 40 lakh people
are living in the slums. They are not hav-
ing even goodihuts. Either the people
from the other States of the country of
the people from other parts of Maharash-
tra, if they go to bombay, then Bombay

)
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will be like Calcutta. Now, the prohlem
is very serious. It is not a regional prob-
lem, it is not a provincial problem. It is
a social problem, How to save Bombay
is the problem. And what we find in this
Plan is that only Rs. 70 crores or Rs. 80
crores are given for the development of
Bombay. It is a commercial capital, it is
an industrial capital of this country. The
Chief Minister of Maharashtra has deman-
ded about Rs. 1000 crores. I request the
hon. Finance Minister to look after the
welfare of Bombay. It is a social and eco-
nomic problem. Don't be emotiona]l be-
cause if any person goés to Bombay, he
has to live in the slums. First you give
shelter 10 thpse who are already residing
there. Tt is not a question of Shiv Sena.
All parties, the Congress and the Opposi-
tion parties also lost to the Shiv Sena
because we could not maintain the balance
of the people there, cither from Maha-
rashtra or from outside. Sir, another thing
is that one wagon factory has been sanc-
tioned for Nagpur but it has not come up.
I do not know where the hitch is. I
would request the hon. Minister to see
that the wagon factory which has been
declared for Nagpur region comes into
existence as early as possible and that he
may kindly put in his egorts in this dir-
ection. (Time Bell rings)

In the end, Sir, T am thankful to you
for giving me this
speak on the Finance Bill. I support
wholeheartedly the efforts of the dis-
tinguished Finance Minister of this
country. Thank you very much,

ot afreit gwre  (Fegre) s
iy few
-
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In due gourse, 12,000 jobs will be
.cut short. Where are you going to
-absord them, that is the questjon.
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F | B JUMmaE  FUET "wed
a9 ST @ § | BIE AN § gt a}
AM N WG FOAMTE & qES
My ¥3-¥% AWt § OWW W
mm&aimgl gafae W
sy fraew @ fe ot aw g ek

Y
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SO SR co L A I S A R
T FE-4% wEW Afe WT G0 oE
HA7 ot Z9 sl ¥ a8 wad a@y
O &S IAT G W A}
aﬁ%sﬁta‘mﬁ@“@%a@rm@%l
BlE TAN Wgt 97 F Jgf 9% a%
RGO R B E
9 AT *% g fogs wror eR
AW wed S @ § ®wx 3 v
aaﬁmrl%glargveﬂvr%ﬁ?;r
Wiz & 9T TTaT ueaveTssiHe
FT GAT 9gd SATET § ITH OTHIT A
gy gy e & fwmy & w;aer
AT A9 FFT & TG Bl AW K
oEHT A1 e ey e, wTo
Wiid #Y Ug 99 ¥ 97 9genT @
faaar frama @ frarer & 1 o
50 Yiquq nT TR F J@T F A
& faTsr 2r o7 dwT qgr fmr%
F A gEeE, 9 0w "W A
T Y, AW w2 Ffagre A
FAZTT MTE TR T@AT ATZaAT
oW gwrem fawr & oow
TAF § 1 qg TAAT ANT A
fr stg WAt gsfr & ar gear w
I SR E e G i i o
ST gl § d sAY AN AT AT\
W ¥ fgwraw F wT FE T
AN TAH W OFrE AG W@ §
TSt H 9w T4 asw § w0
T wEar g oatsw fagre & wwesy
T § ®ifs sow o =w & fau
TE & AT @y & NF ¥ faw o
7 FE B, FE qTAT AN OF
[T AT F OFEN BT AR FT ST
TE WEY I Abq & A Fg AT &v
AISFAT qFeqT g g8 Jga ot a5
fexy qrer G 3, g A @
& | zafae w12 dxeT & agEr
faar sAT = fgU 1 Arw g9 wrar g
qfs® 3T AT YT T FT
IOFr FWT AR H OFEA I
I EATR I W AT AT
g a8 § AmAAd | 3§ Foe
are gaHT FBr WeETeT fawr
TR ¥E wrwe fEne fadr ¥ oo
mﬁgwa‘ma‘aﬁmwgrrao
qfo o OIIUATEA &I IUFT 9

sy ﬁ’ ﬁ} .tllv
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AT T R AR § I
tra:aa'ag“r%u%r?aﬁésrgrqt
Hoaardest &1 gRarse fFar st @
g 1| 9T AedIATeS FET WMIUN IAET
qwr“tagrmwﬁ%a*&rawﬁg“ra
TEr FPIUT  ITET TET A SIS
F qET W EEAET GO FAT FEIAT
g 7 grw o ¥t ¥ ¥ g §
I 2 & gz fEwm o@ie fag 2w
F Hea¥ qHANG & Aqx faqdr g
ATTH TG FTE@HET & T=T 95 F
TE T TGN FgT 9ATF F AT
?nmnﬂmwww%me
F AW A A F fau famer 2
&g WUR UF S AT
TEAr § THMIwE arerg ¥ 10 A
it frar & --

“BASF set; ~sights on India”

o Wo THe THe FEAYT A UF
T AACH Tg FRIATCH S
2 ST & Gy FeE T B
‘The  biggest multi - national,
single p lant from Germany in India.

MY 9§ F2 A6 wfaw sww@ §
IT% St weaw § wwe fage SR
FET 2, A AH MR E —

“The liberalisation of import res-
trictions, and revised incentiveg for
foreign  investment and techmnology

by the new Government....

. HE P B UG W W E | W

gy feew 2@ & 9 fam oAl
St FT emmA EiwAr Agr 1 AR
T gFIT ¥ A ATIN AU
F AN IZ WA F fow gAY o
3 & 99 T & @F ¥ 4 waraT
fqagnﬁwraaa;ﬁﬂhﬁéaﬁﬁs
ugo dlo Fo qrEGETsH ¥ HEL TF
frae w1 faws @zt g &
A ug W OF FE A ST
feg 9w ¥ 2@ FY  gwafa &
faeolr weTHAT ¥ Hedl AuAed &
eI ¥ QT €Y qEW, by
qrEagE g FY wrEemEar 3|
fgr @ wy fET &r g
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[+t =feadt w7<]

f& g Igarach A ST wEQ
A fed @t w1 9aw fAdE
TAMT  AAECATTAE AT, TSI[ AEY
feay st #r w1\ WA Tg AW
# g g 1 WA gAR feax F
¥ & 45 fafmas wraas € 0
oeee s@am 24 fafags § 1 g%
HEA qar qr@ ATgw ArET A faan
W@E 1% FF A I8 _0F
qQedr Argar § | 50 9@ WIS
sl @rgw F A9 F, T FY g3 7
x fow zo fag faags & @r
FAFT R T F410 § | B B
T gam faax wreaq ¥ wfas
At greqmde fad gwar § A€
T w15 fade sqw Ay g war
& T A aragr aF faaga E, wsf
A fae A g, 59 9T F AFATT
gIEql T wgr aiat F feafy wr q0T
foar f& g w@ F g qqT
T A7 WMWY | MI AT 38
Fg F WA F AT A F qAF
safed F1 Wz N FC AT I} OH
gFg9d g, fasar & F@ arwie
AfFe qg Tgg gL I€@ T &, 0g
CE T 1 T - L A I A
Faa 10 ama mar #F omErd
w1 wrsr gftews dferw & AfFHT 90
gftora F feo %ﬁ;';er%ﬁ:réf%;u
| FBAL FT AT AT Gl ], THE(
us fafem =aws s Y TrT A
dafug @ ¥ IR g X 3AEy
e feafa sa &0 A =T
AT FEAT @ sadr Far A g F
g% g fw v § 3% afew 9w v
STFET FL Th )

TEt F fao faqsdr =ige, o
faarg £ mrqar arfge sfwa 3
F T ey F OwEr & Aga AN
A & gAT g9 fzar g
W ¥ faew wA T FEAw argﬂr
f& oaw @@t A1 feafq & gurar
g @ el & g faard & fag
aar Gfste, wiEt F oI fasdr o
o fag qor difse, fasdr v
yrafrarerr s, aEt § oo fasedy
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ag=r fifsrg e gae wiww & wiat
. At zaar  qfomaa £ &
ag fastaly § § @vAr sArET WOAT
fegr AW S¥ dorw, gfamt F
frart ¥ AT frar & 1 fage
IAT N2W A 9gi wg fawefr A ¥
agl saFT THE F 1 A 7L A7 &7
qEAT & W 3 W Afe wasar ¥
gSE AT WT AT A1 IYI¥ AT
afvan FrdT fagx aoi gzdr § @
gfvary asgdt =o SRt g 1 fagre
¥ wag § #E gF fawn Sigl
ghaars fasrft, wata faswsdy v e
¥ agr I FX L 1 AT T &)
faart @z s34z 2 zﬁxr ¢\ wfw
TARAT AT R I F, W GAT
oqGF T T TEA AT HAT TE
Froar I FIF AT HMAT TWT &
zgar g1 Oa A &, fgar miost
IR

a7 gaR fam wea 2 f& A
feor = T & Wit ¥ dfgd Gz
fear g, a9 &7 AATT FI W T |
afas w3z F1 AT w0 fAwT W@
g ag wifafesw F fag fagaar 2
ar =t &1 owArg & fau  fawaar
g gy fafess wa g f§ g =
gt # fawsr &7 swgeqr L, OF
F gt T sgaedr FT 9F, AR
FT SgIEGT FT FF Al FEAEEHHAT
Fgl 9v gg o Ay, 9T
fra

IS JAEF F AT gl @y
g, WA Tz Y & AT B F UER
T TEIE FT 9T @l g, dF FY
FH E, TT "W A A F 9
#faer dww W wr & weteod
sz @ g faow a9t ¥ mgEraw 72
o7 aF AT F HET FAT AL SO
g wMW QT TG g oAFAr T 1 AS
AN F g AEY A AT 3 WY
@ wr fag fagas & degaidl F1
wAEr g g, T & wgw d@r A
EIEEET L I A S Gl s |
gur fox sg ® 9 fr fower aamg
¥ g¥af &1 W9 IST @ § | A6
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arfe® T #a0 F37 ¢ T3 99 99 TG
I&SAT, qFTE Y AL TF FATAT AT
I AT § AAFT A AGEAT I
JrgaAr 7 f5 awdl wg fesslt o ot
FAm Wifs faelt ¥ g ¥ oadn
=T F A oW W & 1 g W
FAT F JT9 § Alofear & AR
dm dfadr s & AT A AR
o7 @ W E 1T WA E
Fitw TET § ITFR &7 A AT TE
faar &, arer adr foaar 30 w9 @
Fo fzeelt § wrwe e ar o
FATHL G 9T G @ 7 Ty
gafam  se W 2w oy fEew
FTAM AR &, FA  AFARATA
FT AFAT AZT & AV BA AIfAIEHT
FY T AA, AT AT oAy gevHifE-
aq AN F A LT 1 A>T T
FUT AG UF FAC FUL qw5 FI
g dnwn Hfwa war g Arar T8 3
FHT Tig & W@ @1 g T
wgT & wEwr O fzars 2 W@ B
g SART AAFT A RIAAT o
JART UxX AL FET F | g U
fafwg awemr & #ik safac
g wq 2, gaw & &
4 fA90F F HIT T THR 7 q(@AT
X & W FT ga9 T (e 0w saE
BIZ TART AT, FF IR AT |

TqEAEqT FEIed, H ug-ay fufqz
F TV QAT TE I FRAC | AT
qfeqa AF=7 7 I g1 @Y &, qraAF
&7 AT T &r WY 21 IAN g
30,000 FI4T TGUI &M AT & |
F1 Tad & fEd ar @y 7 3wy
FET-FET FF 0 1 FT 7F § 7
IR e F AT owmy wfr 9w
FE AfT F AGY a0 & 7wl 3
%few 5% F /v gmF Jgw AAT
FY G407 wET ¥ | § IAST GHRAA FIAT
g1 afww § faw #d@y v & qoAT
wrgar g f5 aigw & oI5 g%
afsm ¥ F qAT FAAET T
& fr Far o dgre g0 waw fog
Gar 2 & fau qar & wwgd
hady 3 & fau e €7 @ 49
gz Ifmdy afers qan Soarsst ®

[ 15 MAY 1935 ]
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%?r%fmam%ﬁrﬁr q JTH
TWFT AW WL AyHE F 9w
;7 oSt gASH  qriefayuE w0
TES & 1 Goewe grfzfaia ¥ wrs-
wEEAf AgY wdr g, shEEd & mme
TG WIAT ], AT I A AT TAA
T FW @

T oF g F fE omwar =
argd & f& ag swifew grie qfew=s
T A UPIT 7, T I I & 05 FAM
#r feafa & =iz 67 uxdT A% wga
TIFM ¥ HAT T AR I F A
TEAfAT SWrT e At s, sEE A
ez oy %= g 17 1 ag st ;.
ST 3 qg wrok are frEed fen
f§ ofsas §9eT ¥ |F3-aF AEAU
¥ WS wEgFET e A7
Saq AT &, ITH WAFT WA
g AAFT  THo THo o Ho,
ugo o Avo, &I fear, g
gfear  za=wr I@ar gz fw 59
TFIT & WA FI AW gAY AL-
FIT FT AT FaT & 1 FA AAT UA-
gar & gax fewr wr @& afsw
T F wEl 29 FICIRWA OF
g 3T & | wT g wraim

T @ A & a1 a8 FIwReA

OO AT P @ A2 USq AT A
soT feur wmr 1 gETR WET AN @l
3 ?gw oFEw & f_dmww aw g
Mﬂ% QY SHAEA ﬂ—gla A Y

8 TuF feu @ty 2 7w faamm
?g ﬁ»‘ fStaeT 7 qar & T/ aiq v R
g feerae @ amr g @ SEE
fae gge =ufFr @9 F@ HE AT
SE 7 ST qF W TAIgad AT
w§t & e wfre ad o ARk wn
@ifga® g ®/IW F/IAr g, @
HIOEH WL J IARC qs f TE AT
AT ST HWT wrEAH fawnn 39
q¥ Hifez—ale 3 JM | g FAT FIH
FT ? W w15 I¥few @ifwe =g
¥ ow wafes t@ KfMT 1 g [IHAT
g, uw AR FAEd nRozrodlsHe
F1 F[CGAT SIF TAT 97 ONFT A
femr 1 @1 SuwEr ziawT faweer ¥
i A1 FEH AR [@AT WA |
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[t afast £717]

feg s w7 ag  Swfeaa e 2
S99 L | gWY U9 Fig A
FI | glg—al g9 wgley Sq@ #K
Lo rek: S It L i

§ gy qewT wignr f@ Had
T qfeds TFET Fi uqTEAl 3
FW AN § | & dfeew YT #)
ST 3% THI 6T AT gaF {9y
FAT AT GG B FFEET INFT FUIL
§ 7 feswe § ouifefedew ot mi-
fer 27 F QU § | 9T AT T8
F7 1| ol afsw e S g
agi ufsem &t ¥ wowr o9 fHur
HH THoEo Glo Hile T FO HWI
FH fpar , SEE 120 FAT FT
TEY WUT, Sy Ig Dl AT
@ 9T AFE FAT JI_0 9T |
@ § Wit fzw gEw mEwT A
g7 fF I8 120 FUT TIHT BETYH
fafaeed 7 vtz &% four & aoav
gy fagie @ wETE q@r o w,
foraar wl wEwl & Aer ge off
T ST g SSEE AN F, 98 A7
TT | HT WAL RIS FAMC A1 AT
greaeg fefaed #1 2 § W% W
TG, A JEH( WG T =X SOAT |
T@ TR Y SHYRT qrEHT T,

ot faram saw &g : wwA
¥ svaey w% fF oarae @ @9 A
oA FrEAE F L

ot wfwrt #AE ;o qr oag Ao
e g fF w120 ¥ w4l
Tmie T faur 20

st favarry wam fag: sTE &
forgq W zwEw g IEH TR
A T FLE T §, 60.5 T
gz ¥ | .

ot wfegAt gAR ;. SE IWR
TE F AW FW G 120 T
TR OWAT § WM WG TEarx H
qgr, SR A o1 fF wauE ®@iW
T GREe F; OFH A I
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¥ mred wiEETeR S {@ wrr gt
T FA & |

™ 1T F uw q a1 FgAv
g § | @R waw & qgaTe
SR & 20 T ASER QA T F
T 93 gU § | MR AE-HIGE
£ 1 ST faOQ@IX gL, ¥ K,
faq #aewr & a8 W & €S
JATH FT F1E ST AL B W7
ROR & X H IOA W@EHT
g | WX WM FATAT A7, @ IX
q AR AR EHA & T oAIg Al
@l 1 3, foad 20 g0 gegd
Fr OAAE Fi wAd g, T A
FNOT | WISt FGF Tl LA G
g fo faorefl YT uyrit a7 FT
fr i g, foray weige a=it &
sa? fasteft S ot A & 1 =
FT e g ? o a@fEm
al ) A feRet W o @ €
T & AT fad §  qogiomo
Uo SioEE g S aefase aawEn
FHE HIEATSEA F fAw qur Aagy
fon st W g\ gwifw waR Wi
16 AT I T, WIS A 6 FUT FI
Fefowr T W § 9 20 FAT A
ff Fefers aaT ¥FAT § | CH-UF
GlewTssT i § WO 12-12
FU TYA T defoee Nay  wrfey,
faaferat & ey g & IUET IGFT
Fefaee fog gt &  Suwr fuar
HOYET A3 & W & | A Hay
gwa ®, § qedr wgm v oww
T THT F @AW 12—15 A H
AT a9 T F, IAF! AMq qIE-
At & oY dur &, sm@ I
& fau qwr &, wdr FT Wiz FwE
#T AMEAT | ERAT T 9
FW F AT TG T TBAT ATGAT
g faEe & ==T wow WX faw
T FT AW [0S JF &g 937
&L FIE ArEgs Jg § 1 -
O AT At g F Fe werfaw
qraT tqie fwed  feew ® &, av
fagix At sy faorelr & swaenm @,
SEE a1l H # Taar & g 99 g
fE g=Ar A F AR wig far s
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afpd wER § o AR § ot
faselt =it smw &y agi & AW 99
TAHAT WY WA § | a0 # HEr
feafe 2 a1 & fag s @1 «
fadan T WgaT f§ oug W uar-
for oA o X A oam v WA
¥ w9 fa wies fawe 3 fag
@ wd AU gg wAwA g #a
faq gt St ¥ B ww F<wdm
JIEGT § 1 IRIT 16 FIN, #T #GAY
Tve T § wwrd whrefon &
% & JIR A FEr AT |
I quote:
“I now propose, as a measure of
of relief to the Central Govern-
ment employees rtetiring on or after
31st March, 1985 to treat the entire
dearness sanctioned up to the aver-
age consumer price index level of
568 as pay for the purpose of re-
tirefnent benefit.”

ag ITEY oftw F AW g AR TEE
g M TAANT AE glEAr, AT
T A B /84 Th (1) 12,
feAtt® 30 9%N&, 1985, &T S A%
frert 2. wa fAsenm &, 39% AN
WH PO WF I@ FET TE |
I 3T W owET WAT & ¢

“(a) One half of dearness pay
now being merged appropriate to
the 'pay equal to average emolu-
ments shall be added....”

“(b) Ful] dearness pay now be-
‘ing merged appropriate to the pay

equal to average emoluments shall
> T oo BT
¢ sl

e added...." ‘ " [

(0.M. No. FI1(12)-EV|84  dated 30th
April, 1985.)

ST A A G g, HARIT I
ad awar & & wdl 7 FE o 9 -
a% & f& ww fygefes #1375
qar gua fqag # glg g e 39
ZaE ¥ #HAT FIW O 352
Ml | A awgen g B famdey A

ag o wuT A& <@ ge fE oSt
oIS quA fqa @ § SaE W
Gaq fad | 7gmE F @g g
T SHET A7 FT NA FAT ZOW 4
T aFe ¥ faEr A 62, fEET A
102, Fedt ® 130 aw W gE &
oy 18 §1 ¥ FUR HAL AT AV
g STFr agar AT TE § 1 39 IFE
FT FF GHAT 997 & 1 3gfAQ fae
qqr S Wg (9FT JaT F a9
Mg W ZEA ST AF
s famamy & fF 3" gremEw
F oeg F fa0 & fFar § 1 Ty
FE T TE T FT AR FIFTA
TR FT T 37 & 99wl wErew
# Araq fradt W o= W@ T
I FT IAT FA ¥ fAQ, AT F
FE AFE IA T G F
A S g AR qg AT aF Jg
agEdt & e fFogw fage &
UIAT FIRE, 8T T TANT H17T

2

334
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[+t mriaeg FaTar TiaH |

gt foran T & 9 A AW inE g o
qT & GG F ARSI T HET
USHT AT F G FT GIHTT FAET
wi & gEEy AfaAr & qeraar aTew
T 12 F Hemaw, GITQ?FErf@"EﬁEﬁ‘
o ¥ g ¥ fadl w1 oz Ko
&E @l AT F O "T gAY
W S uE FHoygW IW g oI
& aﬁfz—aﬂfz FuFT ¥ fqu wwer avar
T wE@T AIAT AR AT T
& AW ¥ fwewr ¥ fAC 0w aﬁrt%r-
T Faw g, foaw faesg &€ 3w Ay
AAATCNT F WEAT FY [I@ FY
agrar faesm | 3@ F mfafes faw
faga®s & gro #&F AFEAYA FIW
oI T & fSw & I A7 fA"e
Faar #1 wgA fEesi 1 aremaw
yiga fagad F =@ FAGET
St AR Faefan & SEaEs
FT TAE FT @I T IAT IIE &
fam wdEt SEw AT AR

AU AT AR J9AT F

geqia  faow migs  @gmar &
gt fe@ar @y g Siowoa 9wE-
w2 AR @R F FEwAr
F1 @ifa &1 afe=wms &

for Y 57 A F® GEIET
F U T UT F OANAH T GIFHT
FT oAl AFE  FEAT 'errgrrr.|
HEAAT, FH9 a4 F a3¢@ H T9q
gqgfaq sfedt dar sAwnfeat F
fga‘fmwmlmmrélwmﬁu
qg™ Her @o et gfemwr &
g F dG-gdr A F g
I fggt &1 FET amrd W oy
AT 9@ F T FR A T
g # waa  frmagaw g
FgaT SEW & ST wmFR AT
ASHET g S9 & o faer
Tifgy o1, aT § QO ¥ § T
g faw W oW oA 1w F fem
SutIlc IS E SR

siq #w wfas sare ez wawT
S # mEEEa &) @ 8 S
g =i FHd fSwwr arfacy
g T@ER & g & ATENR §

\

I
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IT WA BT I FT AT qgam.
T S wuq crfaer #1 fAalg A=r
T @ F Ik W % fay ozl
ffg S FT W WAEAFAT §  ATE
A% IO g faer

= % wfafesm § 7g t fAaea
FIAT AGT fF wSwa FrEr aqdq
g o 9z as faor wwowr & F
qqfwa srfaat & Ar osmeewr
3+t wfaF smae o= faar s
wifgn | & gmwar g 5 omibrw
AT 9% HIXAN Y= a7 qwEr
qma F fgo@ & agam feafad #
sfga @8 & ) Ew fAged & f®
AT FT ST 98 FT [qedr o,
Arfg & IR 9% WA A, qG
AT @ FET =ifEw

Arexae, § WO % WAn9 X
wE faw wdr S FT AR ATHIT
& M FIHI UF AN giags qax-
g &1 AN AEE FIW OAEA
weqa fags® & g FuR F IAE
a7 FY A7 vd gady d O
e g&T T T s® & fag ¥
fagr &1 § TTHER &1, W HOT
qarn faw A/d W fREamTy
STy fag St F1 q47s 31 AAT F
¥ @ IO YW F AW AAT o
Waﬁmvwmﬁmfmﬂx
¥ oy AT gam Gy S <ohE
widT w1 3 ¥ fAU @t Fm
HEAT § ST W F FURT AL AAHL
F GG ¥ IfT FTH FMER
2 Fig® ¥ @i fwgEr AR
g & FEai & eare <@ g
A3 F faw FT strewar
FASETT a=1F. & | PO #7457 T2
q3 ea?aﬁ fEsAT AT aEr  =Ifgy,
fag & fau goEre awmag § AR
gHWT THRWE W g o1 3w famr
§ OFH OFIT GAT & 1 FOFT A
gag a8t wAen ag § f5 gawt
woAr IS FT IfE qer Af e
mar & | werR, gaft g
e TAEAR AT & HeTd IR0 A
wgEdr FW 2 9vg g8 qAier

5.00 P.M
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SEUNE SN £ - B (- I G A L
¥ oA & S¥ & AT 6T W
F oIust & qou et fur suAt
arfer AT 3@ U symeqr F ST
Tifer | BT WW & W FAH!
T UF agd At HHEAT 9w ¥
EACEE vavkr LIy FWEIIwm A
wAENT & AT 99 & FTI 3R AT
i ewr wer fawar g foadt-
Gt ¥ 9w OGS qF Al
oS v T oEsw ¥ AW
g tF gaa g f@ s d werww
*r et F1 ufz gmvae ®T fAar
std @ omig # Sfe w39
¥Aq & g7 I A faw wEAr €
IO GAW F I YW HEHA
q F ATEEY § 9¥ ¥ AACHA
ety &g wwreg feg ot § W
AT W T Yow faw ¥ 0%
WIITW MZ a9d S F( AT
Fardr § AR 3w femr W oF FO
I W W §, AE YAGE@ § |
forg w0 fawmm g B owmr &
qafey @ & 1 3¢ & fam wwrd
®T g7 grEsifhw g ¥ ft AR
foor & U AT AU R T
T uF Al W I F&a #
grasifax oa W srrcrrr@ 1 fHwTor
four Wt wfge @ife s A
I AP A AR WL TY AT
fae wewr W A fad AF

T & wfafe, W ITEH sl W
#ifg  wrq W gue e e
A& @ gl o & fa gara
T ¥ fo W Sorew Hadl
T wrisifrE et ¥ oad o1
wifen o & s semmEw O F
sfae qew "I S F1 ara fasr adTT
o7 Iaw TN &1 Fgrar 7N |

qritor mfwdt oz H g
O FW A HEARELT § O gy
gz 7 wfaet & fog e a3
Ay g W sy ¥ fagdr & ww
;ST T g U MY
IH Al A W gl @fiEs
I AwgT § s A1 sh
worgdt W fw oar W 2 Tw

|

398
fTmr % 9 F@ ANE. *IW Iord
ST ®r osTHRAEHET § 1 UF Y
HAE g, wEEIT | afege amnor
vrag‘fr ) wfgarr o qay Wgr‘f
Foqegt o q7 feor smar 20
ug gy & foredty & w@ify gy
AwgT At FE FE FW § oW
wlew wwige ot @@t ¥rg xwd &
M T g w1 g Faa fad
A F AW N FIE GWEr FIA
IHW MF F WEmEET § 1 I
Tr FwA F1d F fag wwm Wil
feeir w@ ® fow T wraawr
Frosnee arfew o

e, Ff9 Iw B W syFeqr
FT AFEE g 1 Faurd fagys ¥
qw & fwural & fom et wfwr-
FL  FEw Iz@ Tx g fEeg oA
F OFE YEEATH A Wt faww
et feq s @ wEwg E o
AT W F Fo oAt F ow e
FAH , J AL AW, Idr g, s
BT wgd ¥ @R ¥ ux faAe
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W ¥ owd T I§ fRavw A
AT FT

SHRI INDRADEEP SINHA: Mr. Vice-
Chairman, 1 rise to oppose the Finance
Bill. T oppose the Finance Bill not because
it has been presented by our honourable
Finance Minister nor because it has been
presented by the new Government headed
by Shri Rajiv Gandhi. I oppose the
Finance Bill because of its  reactionary
policy orientations which lare not only
against the interests of the people but
also against the interests of the country
as a whole. I will not go into the details
of its negative features. They have been
discussed in the press for the last few
weeks, T shall just point out some broad
features. The Finance Bill gifts away
about Rs. 1000 crores to the big business
houses.

e Vice Chairman (Shri Chimanbhai
Mehta) in the Chair],

It imposes an additional levy of about
1000 crores whose incidence will fall
mainly on the common people. So,  the
Finance Bill makes an income  transfer
from the common people to the rich. The
Finance Bill or the Budget leaves an
uncovered deficit of Rs. 3349  crores
which very well may go up to  about
Rs. 5000 crores. In addition to this is
the provision for market loans. As every-
body knows, these market loans are subs-
cribed to by the banks which are under
the control of the Government and these
market loans also are a form of deficit
financing. The provision for market loans
is about Rs. 5100 crores. So the total
deficit in the Budget may run up to Rs.
10000 crores. Therefore, it is not surpri-
sing that within the last six weeks of the
Presentation of the Budget the wholesale
price index has risen by 2.4 per cent. The
Finance Minister has taken care to ex-
plain to the other ouse that the rise due
to the Budgetary levies is only 1.1 per
cent. The rest of the rise is what the
cconomic policy resolution of the AICC
describes as unwarranted” brought abot-lt
by the hoarders, profiteers and the big
business houses. Well, that is exactly our
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charge. The Government presents a Bud-
get and creates a situation in which ho-
arding, profiteering and blackmarketing
prosper. So, the responsibility must be
laid squarely on the shoulders of the:
Government, I won’t go into the figures
of expansion of money supply.

SHRI VISHWANATH PRATAP
SINGH : Sir, T want to say one thing. The
honourable Member started his speech
saying that there is a gifting away of
about a thousand crores of rupees to the
big business houses. I wauld be enlightened
if some details could be given.

SHRI INDRADEEP SINHA: Well, this
is the estimate given by a number of
economists.

SHRI VISHWANATH  PRATAP
SINGH: There must be some details at
least.

SHRI INDRADEEP SINHA: Details
are there. But I have not brought the fig-
ures with me. Anyhow, I can say that the
reliefs that have  been given in  the
various taxes will come to that figure.

Now, the limit for the definition of an
MRTP house has been raised from twenty
crores to a hundred crores of rupees and
that has already been commented upon.
The industrial licensing policy has been
liberalised and the import policy too has
been liberalised. Even the import of many
items of capital goods has been placed
under OGL and some of the industrial
houses in the country, which are engaged
in the manufacture of capital goods, have
themselves protested against it saying that
if these items of capital goods are impor-
ted under OGL, the Customs duty to be
paid is only 45 per cent, but if these
very items are fabricated in the country,
then they have to pay Customs duty on
raw materials or components thaf they
import and then they have to pay Fxcise
duty at several stages on indigenous manu-
facture with the result that the total daty
comes to more than a hundred per cent.
So, the effect of this policy will be that
an imported machine will be cheaper then
an indigenously manufactured machine.
For these reasons, I say, the Budget, and
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the Finance Bill which incorporates the
main provisions of the Budget, have 2a
reactionary orientation and that is the
reason why it has been welcomed by
persons or circles who were always criti-
cal of or hostile to the Government.

For example, Mr. Nani Palkhivala, the
protagonist of the Swatantra Party and of
private enterprise, describes the Budget as
having introduced a “silent revolution” and
an ‘“‘unheralded revolution.” To Mr. Pal-
khivala your Budget appears to be “re-
volutionary” and there is another circle
which also says the same thing. Tt s
the Wall Street Journal and it says that
this is a “revolutionary Budget” and it too
sees a “revolution” in our Budget. It says
that it is a “minor revolution” for a coun-
try which was so long running after “the
mirage of socialism”, So, whether it is a
“minor revolution” or a “major revolution”
which is the difference between the Wall
Street Journal and Mr. Palkhivala, all the
same both of them smell a “revolution”
in your Budget.

But what is the “revolution” in it? The
“revolution” in it is that so far the theory
has been that the Government and the
State sector will control the commanding
heights of the economy and priority and
preference will be given to the State sec-
tor in economic planning and development
whereas a decisive turn is being made
now and the State sector is being relega-
ted to a secondary position and primary
is being given to the private corporate sec-
lor which also includes the multinationals
operating in India. 1 will quote the op-
inion of a noted economist, not very much
renowned for any progressive opinions but
a good economist all the same, Prof. V.
M. Dandekar, former Director of the Go-
khle Institute of Economics at  Poona.
Now, he says:

“The new Government in its political
judgment, seems to take the view that
a stage has now been reached where
further development may be left to the
private initiative and industry function-
ing within the framework of no more
than an indicative planinng. Hence a
greater part of the resources generated
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in private business and in induetry sh-
ould be left for their use.”

And, Mr. Dandekar supports you, He
says:

“It is a legitimate alierpative which
should be given a fair trial.”

So, Mr. Dandaker is not critical of
you. He only correctly describes. The ess-
ence of your policy orientation.

Now, I do not want to go into the history
of the attitude of big business houses to-
wards planned development in India. My
friend Mr. Nirmal Chatterjee was quoting
from the Tata-Birla plan. Right from the
days of the Tata-Birla plan, big business
in India has taken the stand that so long
as big business does not have the capacity
to build big plants which require heavy
capital investment, the State should under-
take these jobs, The State should build steel
plants, power houses, operate coal-mines,
run the railways, and its products should
be sold to the private sector, First the
pringiple was to sell the products at a ‘no-
profit-no-loss’ basis; but now the principle
of making a profit has been accepted by
big business houses though a very moderate
prifit to the State sector, But the assump-
tion is quite interesting that although the
Sate sector produces the steel plates, Mr.
Birla makes Ambassador Cars. The State
sector produces the plates and the Tatas
make the tin plates. So, the consumer arti-
cle is manufactured in the private sector;
the basic or intermediate products are made
in the State sector, On  this basis of
mixed economy”, we have been  running
the country for the last 30 years. Now,
the stage has come when these big busi-
ness houses feel that they have accumula-
ted sufficient capital to take over further
industrial development of the country and
the role of the State sector should now be
curtailed, gradually reduced. Not that the
Government is opposed to this principle.
As a matter of fact, quietly, without ann-
ouncing it to be so, the industrial Policy
Resolution adopted by the Government
in 1980 itself scaled down the role of the
State sector. Earlier it was the State sector
which controlled commanding heights of
the conomy. In the 1980 Industrial Pol-
icy Resolution it has been stated that it
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shall provide pillars of infrastructure to
the private sector. So mn 1980 itself. ...

SHRI KALP NATH RAI: In 1956....
(Interruption)

SHRI INDRADEEP SINHA: You
please read both. So in 1980 itself the
scaling down had begun. And nuw the -ole
of the State sector has been further redu-
ced. And as Mr. Dandekar has remarked,
now the Government thinks that farther
development of the economy can be left
to the private sector. It is this political
understanding..... .

SHRI KALP NATH RAI: Our basis is
the Industrial Policy Resolution of 1956.

SHRI INDRADEEP SINHA: let the
Finance Minister reply.
SHRI VISHWANATH PRATAP

SINGH: 1 will reply. T cannot reply to
every sentence.

SHRI INDRADEEP SINHA: It is this
situation or if T may say so. it is this
philosophy which impels the Government
to make these concessions to the business
houses and which impels the Governments
to reduce the allocation on the Plan. Now
there is an enhancement of just 5.75 per
cent in allocations to the plan which may
very well be wiped out by the rise in pri-
ces during the year. There has been a cut
in the poverty alleviation programmes, So,
it is this philosophy which impels the
Government to leave money in the hands
of the big business houses because the
Government is genuinely convinced may
be mistakenly convinced that the task of
industrialisation of the country can now
better be looked after by the industrailists
and the private sector, by the monopoly
houses and the multi-nationals rather than
by the Government (Tinte bell rings) Sir,
I have just begun.

THE VICE-CHAIRMAN (SHRY CHIM-
ANBHAI MEHTA): You might have
begun. But the time allotted to you is
12 mioutes. You started at 5.9 and now
it is 5.21. ‘ ;
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SHRI INDRADEEP SINHA: Please
allow me a little more time. Let me deve-
lop this point. I will just deal with this
point only and will not take up other
points. So, in accordance with this under-
standing or this assessment or this philosc-
phy of the Government, the taxation pro-
posals of the Finance Bill proposals may
appear justified. But to those who do not
agree with this philosophy or this assess-
ment, all these proposals are  unjustified.
That is why T said that T rise to oppose
the Finance Bill,

Here I want to dispose of an important
point. My friend, Shri Kalp Nath  Rai,
while speaking on the Finance Bill, ref-
erred to the Economic Policy Resolution
adopted by the recent  session of the
A. I. C. C. He read out certain sentences
where the commitment to socialism of the
Congress has been reiterated. Sir, I beg
to submit that this Congress has never
really stood for socialism. For this, T wilt
read out something from Pandit Yawaharlal
Nehru himself, T think at the 1936 Luck-
now Congress, in his presidential aJddress,
Pandit Jawaharlal Nehru stated:

“f am convinced that the only key to
the solution of world problems and of
India‘s problems lies in socialist, And
when 1 use this word, I do so not in a

vague humanitarian way, but in the scienti-
scientific economic sense, Socialism is,
however, something even more than an
economic doctrine. Tt is a philosophyof
life and as such also it appeals to me. I
see to way of ending the poverty the vast
unemployment, the degradation and the
subjection of the Indian people except
through socialism. What that socialism
means? That involves vast and re-
volutionary changes in our political and
social structure, the ending of vested
interest in land and industry, as well as
the feudal and autocratic Indian State
system that means the ending of private
property except in a restricted sense
and the replacement of the  present
profit system by a higher ideal of co-
operative service. Tt means, ultimately
a change in our instincts and habits and
desires. In short, it means a new civili-
zation, radically different from the pres--
ent capitalist order.”
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In this sense, after Independence, even
the Congress has not stood for socialism.
So, 1 will not accuse the hon. Finance
Minister of presenting u Budget which is
Bnot socialist.

SHRI KALP NATH RAI. The direction
is towards socialism,

SHRI INDRADEEP SINHA: [t is not,
my dear friend, socialism, The essence of
socialism is public ownership of the means
of production. The Congress has never
accepted that principle in the post-inde-
pendent period. It has accepced the princi-
ple of a “mixed economy”, consisting of a
State sector and a private sector. Congress
leaders have cited the example of China
and the Soviet Union in the 20s to prove
that they also had a two-sector economy.
a State sector and a private sector. Bat the
essence of the problem lies in the character
of the State itself. If the State is socialist,
if the State is one of working class and
working people, then the State sector bhears
a socialist character. If the State is con-
trolled by capitalists and landlords, thea
even the State sector becomes a capitalist
sector. So, in India, the State sector has
been a State capitalist sector, and the pri-
vate sector has been u privaie capitalist
sector. L

Even then we have lent our support to
the State sector and we are critical when
the expansion of the State sector is sou-
ght to be curtailed. Why? It is because
even in the hands of a bourgeois State. the
State sector in India plays a progressive
role....(Interruption) It is not a question
of thousands. It plays a progressive role
because it hampers the penetration of imp-
erialist capital into our country. And it
plays, secondly, a progressive role because
it restricts the growth of monopolies. But
Pandit Nehru was honest enough to con-
fess in his last days, probably in 1963,
that to the extent monopoly has grown
in India, we have moved farther away
from socialism. So, my charge is  not
that this Budget is not socialistic enough.
My charge is that the progressive feat-
ures of State policy the policy of planning.
the policy of industrialisation of the coun-
try, the policy that the State sector has
the pivotal role, has the leading role are
being undermined. That policy is now be-
ing undermind and may be after some
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time it will be abandonmed. That is our
criticism. And that is why we call this
Budget a reactionary budget; it has

a
reactionary orientation.

Now, Sir. since I am speaking before
the Finance Minister, I will put certain
figures before him.

THE VICE-CHAIRMAN (SHRI CHI-
MANBHAI MEHTA): Mr. Sinha. you
started at 5.09 hrs. and it is 5.29. You
are allotted. ...

SHRI INDRADEEP SINHA: Give me
five minutes more.

A very significant feature of our econ-
omy is that in spite of all the taxation
that we have had during the past., our
revenue budget has been showing a deficit,
an ever-increasing deficit.

During 1980-81, for example, thecre was a
revenue deficit of Rs. 495 crores. In 1985-
86 Budget. the revenue deficit is Rs, 5,945
crores, So. during these five years. the re-
venue deficit has jumped nearly ten times.
So, now we have been reduced to a
situation where the normal administration
of the country is carried on with bor-
rowed money on the basis of loans. We
are taking loans not only for building in-
dustries or building irrigation projects but
also for running the administration. And
a country which depends on loans even
for running its administration, how long
this country can finance public sector
plans, plans for industrial and economic
development of the country? Now,  Sir,
the result is that the total debt, the total
public debt. which stood at Rs, 2.554 crores
in 1950-51 has mouned to Rs. 87,000
crores in 1985-86. And now a situation
has been reached this is a very interesting
sitnation where we are providing in this
budget for a net loan receipt of about Rs.
7 thousand crores, Rs. 7.244 crores, to be "
exact, internal and external net loans that
we will receive and we have to pay Rs.
7,775 crores in interest. So, even this ta-
king of loans has ceased to veild results
and we are taking loans only to pay the-
interest on the old loans or only to fin-
ance the repayment of old loans. So, even -
this source is gzetting choked.

I will not refer very much to the
foreign trade defirit but from 1980-81

the trade deflcit has almost continued to
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run at Rs. 5800 or Rs. 5900 or Rs. 6000
crores, except for 1982-83 when it was
Rs. 5,448 crores. So, with Rs. 6000 crores
of trade deficit.. ... .

SHRI JAGESH DESAI: Sir, to put the
record straight, I would like to say that
I think there is some misunderstanding. So
far as the total revenue receipts are con-
cerned, the total revenue is Rs. 26.073
crores and expenditure is Rs. 32,758 crores
and Rs. 67590 goes as grant in-aid to the
States. If you take the total revenue then
it is surplus but because the grant-in-aid
is given to the States that is why 1t is
deficit.

SHRI INDRADEEP SINHA: I do not
consider that States are outside India. They
are a part of the country.

SHRI JAGESH DESAI: But the thing
is....
SHRI INDRADEEP SINHA: Please
take your seat.

THE VICE-CHAIRMAN (SHRI CHIM-
ANBHAT MEHTA): Mr. Sinha, now only
one minute is left.

SHR1 INDRADEEP SINHA: With the
foreign trade deficit of Rs. 6000 crores
and repayment liability of  Rs. 11000
crores as provided in the Economic Survey
and according to the recent World Bank
Report this year—when the repayment of
the IMF loan starts, it is likely to absorb
29 per cent of our export earnings. That
certainly will be disquieting, So our fin-
ances are going from bad to worse.

The whole economic and financial policy
has been given a rightist and reatcionary
orientation. And even the high-sounding
resolution adopted by the AICC is not
going to materially change the situation.

In such a situation, what should be
done? Just a minute and T will suggest
something for the consideration of  the
Finance Minister. It is a question of chan-
ging course. As in the Budget, the Finance
Minister has changed the course so itis a
question of reversing that course and g0-
ing back to the old policies, restoring the
primary of the State sector, and deleting
and withdrawing all the concessions that
he has granted to big business houses and
going in for a plan which will help the
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economic development of the country.
Therefore, the rural rich should be taxed,
the urban rich should be taxed. Of course.
remunerative prices should be paid to
the peasant. But that dces not mean that
the rural land lords and rich  peasants
should be allowed to accumulate meney
and go scot-free.

Sir, there has been a reference in the
problem in Bombay, of growinz slums in
all oities. Now, why arc the stums growing?
One phenomena is the agrarian system
which we are maintaining. (Time  bell
rings) Tt expels every year muillions of
agricultural labourers and landless peasants
from the rural economy, help the econo-
mic development of the country. There-
fore, the rural rich should be tared, the
agricultural labourers and landless peasants
from the rural economy. They have no
place in the village. Their houses are
burnt: their women are dishonoured- they
are murdered: they are wounded: they are
thrown out, and they coliect atound the
city slums. So, unless the whol=s aggrerian
structure is changed through introduction
raised by clumets like Shiv Sena and if
of radical land reforms, and the poor are
given land in the village, this influx to
towns will continue and thesz rezional and
chauvinistic slogans will continue to  be
raised by elements like Shiv Sena and it
would be a tragedy for the couniry if an
organisation like the Indian National Con-
gress, or any section of it, were to lend
support to Shiv Sena and its chauvinistic
demands.

SHRI JAGESH DESAIL No, we never
supported Shiv Sena.

SHRI INDRADEEP SINHA- Very
good, if you don't support it.

SHRI JTAGESH DESAI: It is  only
the Janata Party which supported  Shiv
Sena in Bombay.

SHRI INDRADEEP SINHA: Whoso-
ever supports it, it is against the wunity
and integrity of the. country and if we
lose our unity and integrity, we endanger
our freedom.

THE VICE-CHAIRMAN (SHRI CHI-
MANBHAI MEHTA): Since we are taking
up half-anhour discussion at 6 O'clock, t
request the hon. Members to make their
points only briefly, )
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HALF-AN-HOUR DISCUSSION ON PO-
INTS ARBING OUT OF THE ANS-
WER GIVEN IN THE RAJYA SABHA
ON THE 27TH MARCH, 1985, TO UN-
STARRED QUESTION 1126, REGARD-
ING COMMITTEE ON PROBLEMS OF
EX-SERVICEMEN,

SHRI H. L. KAPUR (Nominated): Mr.
Vice-Chairman, Sir, I am realy grateful
to the Chairman for having  permitted
this half-an-hour discusion on the subject
of ex-servicemen. I know their problems
and troubles that they cacounter. T fully
understand, Sir, that T am speaking at a
time when the Members are tired and their
interest is flagging and particularly on a
subject which perhaps does not interest
them very much. 1 have had the honour
and privilege of being a Member of this
august House for the last five months. 1
have sat in this House and listened to my
senior and distinguished colleagues with
rapt atlention. We have discussed in this
House almost all subjects. We have talk-
ed about the foreign policy. We have
talked about the 20-point programme. We
have talked about SCiSTs. We have talk
lked about backward classes. We have
talked about the industrial development of
this country. We have talked about the

395 RS—15.

27-3-1985

technological advancements in this coun-
try. We have talked about the welfare
of the weaker sections of the society But
I regret to say, Sir, in these five months
that T had the privilege of sitting here, 1
have not heard one word about service-
men let alone ex-servicemen.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr Jaswant Singhk
has been raising this issue.

SHRI H. L. KAPUR: He must have
raised it before. Mr Jaswant Singh is a
very dear colleague of mine. I respect him
on all counts. But what I said was five
months that I have been here - I have
not heard one word about servicemen lct
alone ex-servicemen. I am only confining
myself to five months period that I have
been here.

Our Armed Forces are world rencwned
for their valour for their devotion to
duty and for their dedication. They have
carned laurels on the battle field during the
two wars. In the post independence period
immediately after we attained independence
three months after that, our small army
and the fledgling Air Force had to go 1n
to face the marauders and invaders who
had entered the valley of Kashmir under
tremendous odds with very little equip-
ment at their disposal and with one Squa-
dron of dakota aircraft they put everything
into service. You will be surprised that
they were to land at a small air-strip,
which was not a proper air-field. They
landed there, and pumped in the  first
three days of the operation nearly 600
men and 10,000 pounds of equipment when
the air-field was within the firing range
of the raiders, It was there in trying to
save the valley of the Kashmir which
is still with us, the first Param Vir Chak-
ra was awarded to Major Somnath Shar-
ma of the Kumaon Regiment. It was the
dexterity of our pilots who flew in aircraft
with no modern facilites of pressurisation
or even de-icing equipment, from Srinagar
to Leh, flying over an average of 20,000
feet above sea level and who took the
equipment, the men and material, and lan-
ded in Leh, that saved Ladakh from fal-
ling into the hands of the invaders and
maraunders from Pakistan. After that we



